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Comments on Complaints =
I Refere g
from :; Chainage to
5. No No. 127 uf details Comments of Authority’s Engineer
| 2024 pertaining
The muck disposal at these locations is being done with the permission of
. the concerned department (Refer: C-3 in the below attachment). Further,
1 :]agf f!: el :ig - this muck disposal site has already been provided with benching on top,
* and a gabion wall at toe. The work for the jute erosion control blanket
| -along with the plantation Is in progress at this location. |
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The mining department was developing for mining chéc‘k post, This
location is not a dumping fone,
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| The muck disposed at this location is being done with the permission of
the concerned department (Refer; C4 in the below attachment). To
| suppress the dust which was occurred by rock falls, water is sprinkled
regularly. The gabion wall protection work is being provided. Benching,
| plantation, and gabion structure work IS in progress.
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Page No. 13;

15.350
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This (s a fault pone and due 10 a major shear roneg, the bedrock has baen

turned Into poor to exceptionally poor rock mass, The landslide was
occurred due to seepage and gravitational forces and the road was
completely washed out during the rainy season. However, efforts have
been made to keep the road motorable after the sliding occurred. No
-'ju-r'.'l:]m_g__tas been done at this location.
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This location is eroded during monsoon season. Therafore, to protect the |
valley side temple the front yard of the temple has been developed and a
toe wall has been provided. No dumping has been done at this location.
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During the rain'gr 583500, Ergsion at the hillside has occurred. Gabion wWas
provided 1o control the erosion at the vailey side and interlink chain mesh
work is going on the hill side. No dumping has been done.
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B | | The above-said location is not any part of the dumping site not used for
i muck dispasal. In this regard, we would like to apprise you that no muck
Page No.16; | 25.2001t0 disposal was dona. |t is evident that frequent massive landslides occurred
k) 26.500 during the monsoon season at this location and the traffic movement was
also stopped. However, this site has been provided with gabion protection |

work.
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Page No. 16;
Iy and m)

27.350

This is a landslide, which was occurred on 30 July 2021 This area contalns
discontinuities along the road and dipping into the valley side. A slip
surface has been formed in the crown portion of the slide with a scarp due
to the movement of the mass. Cavities have been formed at the toe of the
valley due to the mining of limestone. Therefore, during rains overburden
mass In the crown portion was slided.
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Page No. 17;
n)

| This is the designated dumping site and the dumping has bean dore with
32.900 the concern/permission of the concerned department. Gabion wall was
constructed at the toe to protect the dumping site.
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E Page No. 18;

10 33.540

| This. private land i being used for dumping of muck and subtable
protection. The suitable protection works i.e. Gablon Structure are already

a) provided to retain the filled material (Permission Refer: below

attachment),
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Report on NGT Compliances (Annexure A/1 (Colly)

Reference from

Comments of Authority’s Engineer

s. 0.A. No. 127 Chainags th
details
No | f2024 of annexure pertainin
A/1 (COLLY) 8
y |PaBeNo.23&26: | ¢ 2001015.500

|4 photos)

| This is a fault zone and due to a major shear 2one, the bedrock |

| has been turned into poor to exceptionally poor rock mass. The |
landslide was occurred due to seepage and gravitational forces
and the road was completely washed out during the rainy
season. However, efforts have been made to keep the road
motorable after the shding occurred. No dumping has been done
at this location
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Page No. 27 (First
photo), 28 (Two
photo) & 47

| (Second photo).
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Gabion wall was completed to retain the hillside. Benching
16.200 10 16.700 | and constructing a shoterete crib wall with plantation work
IS in progress to control the erosion of the hill face
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MNo. 29 (T Gablen wall protection work is in progress to control the erasion

Page No. 23{Twe | 19,400 t0 19.800
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| The muck disposal at these locabons is being done with the
Page No. 30 (Two I permission of the concerned department (Refer: C-3 in the below

sttachment), Furthes, this muck disposal site has already been
photos); Page No. 21.000 to 21.500 | provided with benching on top, and a gabion wall at toe. The

31 {First photo) work for the jute erosion control blanket along with the
plantation is in progress at this location,
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| Fage No. 31
(Second photo), 32
[Two photo), 33
(Two photo), 45
{First photo), Page
No. 46 (Second
Photo) & 47 (First

| Photo)

This location is eroded during monsoon season. Therefore, to

protect the valley side temple the front yard of the taemple has

been developed and a toe wall has been provided. No dumping
| has been done at this location,

23.000 to 24.400
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Page No. 34 (One ; T
ecte | [
photo), 36 (First This location Is affected by landslides during monsoon season

25,000 26.500 and slided in recent heavy rains. However, gabion work is in
progress to contral the erosion.

photo) & 44 (Second
photo)
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Page Mo, 35 1:1;51
photo) & 48 (Second | 29:900 to 30.500 The dumping site is protected with a gabion wall
Pheoto)
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1 X d . ., I I
photo) 45 (Secon 32.900 to 33.500 The gumpmg site iz protected with a gablon wall to protect the

Phioto), 55 [First erosion

| photo)
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Page No, 36 [Second '

Photo), Page No, 37 Erosion happens during the rainy season. A valley-side retaining
(First Photo), 38 73.600 to 75.600 wail is provided to protect the erosion in the valley side. It is not
{Two photos) & 39 a dumping zons.

(Two photos)
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Page No. 40 (First
Photo)
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72.000 to 73.000

Thisis a andsalde area, Ercryun Was happened from 'he hulls:de

| and transported through the natural stream and deposited In the

stream course. To provide free flow of the stream water, the
drainage has been cleaned during the monsoon period. And

gabion was constructed 1o protect the stream banks
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1 Page No. 41 (Two

| photos)

1703 (1069

I

58.000 to 60.500

This lecation was protected with the gabion along the stream
course, to control the erosion of the dumping material.
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Page No. 42 (First
phiofo) . course, to control the erosion of the dumping material

55.000 w0 56.000

This location was protected with the gabion along the stream

2 0090020020009 00F0

Y hingh |

w41

9900

-

59 9 ©

Pv. Ltd™

Nf‘iq?ﬂ? Jucts Pwvt, Lid E el Wiiter Conwervation Expe
. P'ﬂﬂm S.hlb LEM. Infia Prjects Py, Lad F‘ﬂ
NH-707, Faviia Sabib-HP




P 000000 OCOCOCOOCOOCOEOEOOCOCEOTPOCOOEOCTEOEEOECOEOEPOSEESEOEOPTECSETOSTCOTT

1705 lel)

13

| Page No. 42 (Second |

Photo}, 43 {Two This location was protected with the gabion along the stream
22.000 to 53.000
| photos) & 44 (First course, to control the erosion of the dumping material.
Photo) |

TR ..-l-"-.:l Mud‘
Poovita Ssnib, NH-707

oy
- Infra 1 Favironfuental st =4 .
e : -V T . ¢ [ onsekrseai E
NH-‘J'{]?. ﬁmu Pﬂ L LMNM. Infia Fovosty Py, Lid, i
Sahib NH-07, Paouts Sahib-1{P
e




1706 (o) -

-

T This is 2 landslide, which was occurred on 30" July 2021. This
Page No. 46 {First area contains discontinuities along the road and dipping Into the
photal, 48 (First valley side. A slip surface has been formed in the crown portion
photo}, 50 (Second 27.000 to 28.000 of the slide with a scarp due 1o the movement of the mass.
photal, 51 (First Cavities have been formed at the toe of the valley due to the |
Photo] | mining of limestone. Therefore, during rains overburden mass in |
the crown portion slided.
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[ Page No. 40 (Second |
phota), Page No. 49
(First Phaoto), 51
{Second Phioto), 68.400 to §9.100
Page No. 55 [Second

| photo) & Page No.

57 (First photo)

This location was protected with the gabion along the stream
course, to control the erosion of the dumping material
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Page No. 49 (Second | !
This Is Minus river bank, which was damaged by floods in rainy

16 | Photo) & Page No lss.umm 86.000 |
- 50 (First hoto easan. |
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" Page No. 52 [Two

photos)

[ 100

35010

| This lpcation is eroded during rainy season and bamboo |
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Page No. 53 (One [ Thisis natural_perm{-al water ﬂuwing-lﬁrn the catchment. Brid ge
18 | photo) & Page No: 50.310 was constructed at this location and make way for free flow of
54 (First photo) water. 3

Accysecy B b

s T
" bl ;

2. 90 9000099999 99090092 OPOPOD0 0 90

Huﬁﬂ%‘ﬁ*

q @y B - Fuis o roecs

LNM, Infy, . “logist ? g(-_/
NH‘M?. Prqmsfh?;b : - = il

LY (LIRS .
LM 1 td

BE-TOT7, s B g

oo o0o0o0Moooo



e B B B N N N B N NNNEENNENEENENNNNNENFEEEEEEEERY

%

-

LY

-

1711

Plg-;: No. 56 _I-'.';néf.ur-ad
photo), Page No, 57
19 | (5econd and Third 81,350 to 84.700
l photo) & 58 [Two
| photo)

In this area valley side has very deformed and folded strata with
limestone and cavities, Therefore, the weak zone has slided in |

the valley side
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Page No. 27 ' During the rainy season, soll was eroded. Ta control the erosion, a
2 i
20 (Second photo) | 17.770 breast wall was constructed and a shotcrete wall with plantation is
| | in progress
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 14ih Seplember, 2006 .

. 5.0. 1533(E).—Wnhereas, a dnafl notification under Sub-rule (3) of Rule 5 of the Environment (Protection)) Rules, 1986 for
impasing certain restrictions and prohibitions on new projects of activitics, or on the expansion or modefnization of existing
projacts o activities based on thew potestial enviroomental impacts as indicated in the Schedule o the notificalion, being
undertaken in uny part of India’, unless prior environmental clearance has been sccorded in accordance with the objectives
of National Eavironmment Policy as spproved by the Union Cabinet on 18th May, 2006 and the procedure specified in the
nutification by the Central Government or the State or Union Territory Level Environment Impact Assessmenl Authority
{SEIAA), tolbe constituted by the Central Goveroment in consultation with the S1ate Government or the Union Terrilory
Adirdnist:astion concerned under Sub-seciion (3) of Section 3 of the Environment (Frotection) Act, 1986 for the purpose of
this potificalion, was published in the Gazette of Ind, Extraordinary, Pari 1I, Section 3, Sub-section {ii) vide number
S5.0. 1324(H), dated the 15th Seplember, 2005 inviting objections and suggestions from all persons likely 1o be affecied
therehy within & pericd of sixty days from the date on which copies of Gazelte contaiming the said potification were made
availabie (o the public ;

And whereas, copies of the said notification were made available to the public on 15
Septemiber, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Covernment:

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
subrsection (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1975 and is supersession of
the natification number S.0. 60 (E) dated the 27 January, 1994, ~scept in respect of things
done or omitted to be done-before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modemnization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technalogy shall be undertaken in any part of India only afier the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
{3) of section 3 of the said Act, in accordance with the procedure specified hereinafier in this
notifigation.

'tncludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land. is started on the project or activity:

¥

(1) All new prajects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modemization;

® 9099 9 99 990 099259 929299292 952 9% 92 9% 9292922292 99290090
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(ii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Autbority:- (1) A State Level
Environment Impact Assessment Authority hereinafier referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned,

{2)  The Member-Secretary shall be a serving officer of the concermned State Govemment or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix V! to this notification.

{(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

{6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

() All decisions of the SEIAA shall be unanimous and taken in a8 meeting.
4. Categorization of projects and activities:-

(i) Al projects and activities are broadly categorized in 10 two categorics - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
heaith and natural and man made resources.

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Commitiee (EAC) to be
constituted by the Central Government for the purposes of this notification:

(iii)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union temritory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Commince (SEAC) as 1o be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;
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5. Sereening. Scoping and Appraisal Committees:-

he same Expert Appraisal Committees (EACs) at the Central Giovernment and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category “B’ respectively.
EAC and SEACs shall mect at least once every month,

{a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b}  The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territors Administrations, constitutes one SEAC for more than one
State or Uniop territory for reasons of administrative convenienee and cost;

{c)  The EAC and SEAC shall be reconstituted afler every three vears:

{d)  The authorised members of the EAC and SEAC, concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought. for the purposes of sereening or scoping or appraisal, with prior notice of at least seven
days g the applicant. who shall provide necessary facilities tor the inspeetion:

()  The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour o reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form A, if applicable, as given in
Appendix I, after the identification of prospective site(s) for the pruject and/or activities to
which the application relates. before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish. along with the application, a copy
of the pre-feasibility project report except that, in case of construction prajects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

A
7.  Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

(i) The environmental clearance process for new projects will comprise of @ maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will ¢ntail the scrutiny of an
application seeking prior environmental clearance  made in Form | by the concemed State level
Expert Appraisal Committee (SEAC) for determining whethér or not the project or activity
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®© © 00000 00 O 0 00 OC O 000 00000 OCOCOCEOEOSECOCOEOTCO®OTPEOESCOCTS

[ M 1 —EoE i) ] YRE w1 TS ;. SHEEE

1751

requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior 1o the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category 'Bl’ and remaining projects shall be termed
Category ‘B2’ and will not require &n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

11, Stage (2) - Scoping:

(i)  *Scoping™: refers to the process by which the Expert Appraisal Commitee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1" projects or activities, including applications for expansion and/or modemization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Commitiee concemed shall determine the Terms of Reference on
the basis of the information fumished in the prescribed application Form1/Form | A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only If considered necessary by
the Expert Appraisal Commitee or State Level Expert Appraisal Commitiee concemned, Terms
of Reference suggested by the applicant if fumnished and other information that may be available
with the Expert Appraisal Commitiee or Staic Level Expert Appraisal Comminee concerned, All
projects and activities listed as Category ‘B" in [tem 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concemed within sixty days
of the receipt of Form |. In the case of Category A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the

cortemed State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant  in writing within sixty days of the receipt of the application.

111. Stage (3) - Public Consultation:

(i) “Public Consultation" refers to the process by which the concems of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concems in the project or activity
design as appropriate. All Category ‘A’ and Category B| projects or activities shall undertake
Public Consultation, except the following:-

(a)  modemization of irrigation projects {item 1{(c) (ii) of the Schedule).

&\

('
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(b)  all projects or activities located within industrial estates ar parks (item 7(c)

of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(3] expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(itemn 8),

(e)  all Category ‘B2’ projects and activities.

(f)  all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ify The Public Consultation shall ordinarily have two components comprising of:-

(2) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascenaining concerns of ocal affected persons;

(b) | obtain responses in writing from other concemed persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(ili) : the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Unicn territory Poliution Control Committes
(UTPCC) concemed in the specified manner and forward the proceedings 1o the regulatory
authority concerned within 43(forty five ) of a request to the effect from the applicant.

{iv) in case the State Pollution Control Board or the Union territory Pollution Control
Commitiee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, 1
complete the process within a further period of forty five days..

(v}  Ifthe public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatery authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in 2 manner which will enable the views of the concerned local persons 1o be
freely expressed, it shall report the facts in detail to the concerned regulatory autherity, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concemned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Commitiee
(UTPCC) shall invite responses from such concerned persens by placing on their website the
Summe-,' EIA report prepared in the format given in Appendix [11A by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of 2 written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information invelving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use

® 290 92 929000 9 9.9 9 999
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other appropriate media for ensuring wide publicity about the project or nmwity The mwlmy
authority shall, however, makﬂ available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(viiy  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary’ report 1o draft EIA and EMP addressing all the concemns r.xpresud during the
public consultation.

Iv. Stxgt (4) - Appraisal;

(i) IAppmsll means the detailed mulmy by the Expert Appraisal Committee or State Level
Elpﬂl‘l Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant 1o the regulatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appmisal Committee or State Level Expert Appraisal
Cominitiee concermned in a transparcnt manner in a proceeding to which the applicant shall be
invited for fumishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee copcemed shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i)  The appraisal of all projects or activities which are not required o uadergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Commilttee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form | and Form
| A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Commitice shall be placed before the
competent authority for a final décision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(i). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All npplu:atmns secking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
grantéd under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modemization of an existing unit with increase in the total -
prodiiction capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or mmhrmg a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence

2800 GV2006—6
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necgssary including preparation of EIA and public consultations and the application shall be
apptaised accordingly for grant of environmental clearance.

!.G!;flll or Rejection of Prior Environmental Clearance (EC):

(i)  The regulatory authority shall consider the recommendations of the EAC or SEAC
congerned and convey its decision to the applicant within forty five days of the receipt of the

- recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Comminee concerned or in other words within one hundred and five days of the receipt of the

- finalk Environment Impact Assessment Report, and where Environment Impact Assessment is not

requ within one hundred and five days of the receipt of the complete application with

* requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert
Apprpisal Committee or State Level Expert Appraisal Committee concemed. In cases where it
disagrees with the recommendations of the Expent Appraisal Committee or State Level Expent
Appriiisal Commitiee concemed, the regulatory authority shall request reconsideration by the
Expeft Appraisal Committee or State Level Expent Appraisal Commitiee concerned within forty

- five days of the receipt of the recommendations of the Expert Appraisal Committee or State
* Level Expent Appraisal Comminiee concerned while stating the reasons for the disagreement. An

 intimgtion of this decision shall be simultaneously conveyed 1o the applicant. The Expen
| Appreisal Committee or State Level Expert Appraisal Committee concerned. in tum, shall
consifler the observations of the regulatory authority and fumnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
1of the Expert Appraisal Commitiee or State Level Expent Appraisal Committee concemed shall
be firal and conveyed 1o the applicant by the regulatory authority concerned within the next
thirty days.

(i)  In the event that the decision of the regulatory authosity is not communicated (o the
'applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'applicent may proceed as if the environment clearance sought for has been granted or denied by
the ?ll.lhm{j authority in terms of the final recommendations of the Expen Appraisal

‘Comntittee or State Level Expert Appraisal Committes concemed.

(iv)  Onexpiry of the period specified for decision by the regulatory authority under paragraph
{i) (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expen Appraisal Committce or State Level Expert Appraisal
Commlittee concerned shall be public documents.

{v) Clearances from other regulatory bodies or autherities shall not be required prior 1o receipt
of applications for prier environmental clearance of projects or activities, of screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequergially dependent on such clearance either due to a requirement of law, or for necessary
technidal reasons.

(vi)  Deliberate concealment andior submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the llei:atinn liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of 2 prior environmental clearance  already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

2900 GiZ008—68
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant 1o have been granted under sub paragraph (iv) of paragraph 7 above, to the stant of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten vears in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Commattee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Arca Development projects
and Townships [item 8(b)]. the validity period shall be limited only to such activitics as may be
the responsibility of the applicant as a developer. This peried of validity may be extended by the
regulatory authority concerned by a maximum period of five vears provided an application is
made 1o the regufatory authority by the applicant - within the validity period, together with an
updated Form |, and Supplementary Form 1A, for Consiruction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monltoring:

(i)  Itshall be mandatory for the project management to submit half-yearly compliance repors
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1* June and 1" December of each calendar year.

(ii) All such compliance reports submitted by the project management shall be public
documants, Copies of the same shall be given to any person on application to the concemed
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

II.  Transferability of Environmental Clearance (EC): .

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection™ by the
transferor. 1o, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance was initially granted. and for the same validity period.
No reference to the Expert Appraisal Commitice or State Level Expert Appraisal Committee
concemed is necessary in such cases,

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
excepl in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule | , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.
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SCHEDULE
(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
[ [ Category with threshold limit Conditions if any |
Preject ot Activity :
! * B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
@l (2} () 4 (3)
I{a) 1dim'ngnfmimrﬂh > 50 ha. of mining lease area | <50 ha General  Condition
2 5 ha .of mining| shall apply
! Asbesios mining irrespective of | lease area. Mote
' mining area Mineral  prospecting
(not imvalving
i { drilling) are exempted
provided the
concession areas
have pot previous
clearance for physical
survey
Iy | Offshore and | All projecis
j::mzuihm g2s Exploration  Surveys
loration, (not mvolving drilling)
development & are exempied provided
production the concession areas
lhave got previous
clearance for physical
SUrvey
I(c) | Rawer Valley| (i) = 50 MW hydroelectric| (i) < S0 MW 2 25|General Condition shall
prajects power generation; MW  hydroelectric japply
| (ii) = 10,000 ha. of culturable | power generation;
command ares (i) < 10,000 ha. of
culturable command
Ii i area
I I(d) | Thermal Power| > $00 MW (coal/lignite/naphta| < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & japply
2 50 MW (Pet coke diesel and | gas based);
I all other fuels ) <SOMW
| > SMW (Pet coke
(dicsel and all other
L e o
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1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
1(a) Coal washerics = | million ton/anaum | <Imillion Ium'uumt?:;'nl Condition  shall
throughput of coal throughput of coal
(If located within mining
the proposal shall be
ised together with the
g mining proposal) .
2(b) |Mineral = 0. 1million tonfannum | < 0.imillion ton/annum {General Condition  shall
beneficiation mineral throughput minem| throughput apply

(Mining proposal  with
Mineral beneficiation shall
be appmised together for
grant of clearance)

(o8
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3 Materials Production
(1) @) @) () T (5) -
3(n) Metallurgical a)Primary ! =
industries (ferrous! metallurgical industry ' l
& non ferrous)

All projects ]f
by  Spomge  iron J 'I
manu facturing Sponge iron ]ﬁlmcnl Condition  shal) f
= 200TPD mianufaciuring Iapp!‘y for  Sponge iron |'
] <M0TPD manufacturing |
¢)Secandary | . |

metallurgical Secondary  metallurgical ‘

: processing industry processing industrs |
All tesie and  heavy | 1A toxic j
metal producing units | andheavymetil producing |
> 20,000 l:-nnui' units ,
fannum <20.000 tonnes |
| fanmum |
1. )Al other |
nen -doxic - .
I secondary  metallurgical! |
processing industrics 1
>5000 tonnes'annum | |
r'
| | | I |
3(b) [Cementplants  [> [0 million| <10 million|General  Condition shall
fonnesannum tennes/fannom  production lapply ||
production capacity capacity. All Stand alone |

grinding units

. ® ® 9 o » o o5 00095900
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4 Materials Processing
(1) 12) (3) (4) (5
#{a) | Petroleum refining| All projects - -
industry
4(b) Coke oven plants | =2,50,000 <2,50,000 & “
tonnes/annum 225,000 tonnes/annum
4(c) |Asbestos milling| All projects - -
and asbestos based )
products
d(d) | Chlor-alkali 2100 TPD production| <300 TPD production |Specific Condition sheil
industry capacityor &  unit| capacity apply
located ow sidé the|and located within a
notified indusirial area/| notified industrial arca/| No new Mercury Cell
estate based plants will be
permitied =and  existing
units i
membrane cell technology
are cxempied from this
Notification
4(e) | Soda ash [ndustry | All projects - %
4 | Leather/skinhide | New projects outside mnrupmimnf]sm'ﬁc condition shall
processing the industrial srea or| projects located within a| apply
industry expansion of existing| notified industrial areas]
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical All projects - ki
fertilizers
5(b) | Pesticides industry| All units producing | - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)
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A1)

: 2) |

3)

(4)

5(c)

| Gndustries _based

Petro-chemical
complexes -

on processing of
petroleum

fractions & natural
gas and/or
refoming to
aromatics)

| All projects

13) ]

hhumlﬁbmh}mn

manufacturing

—

|

Others

|General  Condition shall
apply

)

Petrochemical

based processing
(processes  other| estate
than cracking &/«
reformation  and
not covered under
the complexes)

Locaied out side the
notified industrial area/

Located
industrial area/ estate

in a notified

apply

|
Specific  Condition  shall!

(dyes &  dye| estate
| intermediates; bulk
 drugs and
| intermediates

lexcluding  drug
formulations;

synthetic rubbers;
I basic organic
chemicals, other
synthetic  organic |
«chemicals and |
chemical

lintermediates)

Synthetic organic| Located out side the
chemicals industry | notified industriz! area/

Located
Industrial area/ estate

Distilleries

(Al Molasses based
distilleries

(i) All Cane juice
non-molasses
distilleries 230 KLD

based

in & notified | Specific Condition  shall

lapply

All  Cane

juice/mon- |{General  Condition  shall

molasses based dis&ﬂil'iﬁlnpplr

<30 KLD

5(h)

All projects

{General Condition  shall

apply

A E E EE E E TR RN
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[

(2)

{4)

[ (5)

50

Pup &

papes
industry excloding
manufacturing of
paper from wasle
paper and
manufacture  of
paper from ready
pulp with ou
bleaching

-

Pulp  manufacturing
and

Pulp& Paper
manufacturing industry

e ;
industry without pulp
manufscturing

[General Condition  shall
apply

st

Sugar Industry

2 5000 red cane crushing
capacity

General Condition  shall

Hk)

Induction/arc
fumaces/cupola
fumaces STPH or
more

All projects

General  Condition  shall |
apply

()

0il & gas
transportation pipe
lme (crude and
refinery/
petrochemical
products), passing
through  national

parks
feanctuaries/coral
reefs /ecologically
sensitive areas
including  LNG
Terminal

2000 GIR2006—7A

(1089
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(1] @ (3) O] &) il
6(b) | lsolated storage &1 - All projects General  Condition  shall
handling of spply
hazardous
chemicals (As per
threshold planning
quantity iudimed?
in columa 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
T(a) | Airports All projects . T
by | All ship breaking| All-projects
yards  including
ship breaking units |
Me) | dndusirial estates/| IT ot least one mndustry | -Industrial estates housing |Special condition shall apply
parks/ complexes/| in  the  proposed| at least one Category B
areas, export| industrial estate falls| industry and ares <500 Now
processing  Zomes | under the Category A, | ha Industrial Estate of area
(EPZs),  Speclal| entire industrial arca below 300 ha. and not
Economic Zones' shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area reguire clearance.
Complexes.
| Industrial estates ‘with
area greater than 500) )
ha. and housing a1 least| Industrial estates of area>
one  Category  B| 500 ha and not housing
industry, any industry belonging to
Category A or B,
Tid) Common All integrated facilities| All facilities having land|[General  Condition  shall
hazardous wasie | having incineration | £l only apply
treatment, storage | &landiill or
and disposal | incineration alone
facilities (TSDF3s)

2900 GU2006—T2
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iy 1 @ 3) (4] (5)
Tie) Poris, Harbours | > 5§ million TPA of| = 5 million TPA of cargo|[General Condition  shall
cargo handling | handling capacity and/or | apply :
capacity  (excluding | ports’ harbours 210,000
fishing harbours) TPA of fish handling
capacity
nn Highways i) New MNartional High| i) New State High ways; |General' Condition  shall
. ways; and and ]Ipﬂy
| 1)  Expansion of| i) Expansion of National
Marional High ways|/ State Highways greaier
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater|grester than  20m
than 20m involving| involving land
land acquisition and | acquisition.
passing through more
than one State,
g Acrial ropeways All projects Gieneral Condition  shall
apply
() Common All projects General  Condition  shall
Effluent apply
Treatment Plants
(CETPs)
i) Comman All projects General  Condition  shall
Municipal Solid {oppdy
Waste
Management
Facility
(CMSWMF)
AE— R |
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8 ° | Building /Construction projects/Area Development projects and Towaghips
| Bn) Building and =20000 sq.mirs and #(built up area for covered
! Construction l <1,50,000 sqmtrs. of| construction; in the case of
projects buili-up sread facilities open to the sky, i
L | will be the activity area ) |
Sib) Townships and Covering an area = 50 ha| — All projects under ltem
Area Development | and or built up area 8(b) shall be appraised as
] . projects. , =1,50,000 sq .mtrs ++ Category B
Note:-

General Condition (GC):

Any project or activity specified in Category "B’ will be treated as Categary A, if located in
whole or in part within |0 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Poliuted areas as notified by the Central Pollution
Control Board from time fo time, (iii) MNotified Eco-sensitive areas, (iv) infer-State boundaries
and international boundanes.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as hems 4(d), 4(f), 5(e), 5(N,
or those Indusirial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior: environmenial clearance, individusl industries including proposed industrial
bousing within such  esiafes /complexes will not be required to take prior environmental
¢learance, 5o long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates’complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
glearance, who may be held responsible for viclation of the same throughout the life of the

complex/estate)

[No. 3-11013/56/2004-LA-IT]

R CHANDRAMOHAN, A Secy.
APPENDIX |
(See paragraph - 6)
FORM 1
] Basic Information
MName of the Project:

Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the praject:

2.9 9090900009000

C I BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN OB BN BN
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Contact Information:

Screening Category:

¢ Capacity corresponding lo sectoral activity (such as production capacity for
manufaciuring, mining lease area and production capacity for mineral
production, area for mineral exploration, length for linear transport
infrastructure, generation capacity for power generation elc.,)

(I} Activity

1. Construction, operation or decommissioning of the Project imnvolving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.) '
Details thereol (with
approximate quantities /raies,
S.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect 1o
local land use plan)
12 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
ses, soil testing?
1.5 Construction works?
1.6 Demolition works?
1.7 Temporary sites used for construction works
or
housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut
and .
fill or excavations
1.9 Underground works including mining or
: punneli
1.10 Reclamation works?
1.11 ging?
1.12 Dffshore structures?
i.13

r‘mdwtion and manufacturing processes?
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174 Facilities for storage of poods or materials? e

I acilities for treatment or disposal of solid 1
or liquid effluents? |
.16 Facilities for long term housing of
operational workers? |

1.17 New road, rail or ses traffic during , i
canstruction or operation? :

.18 MNew road, rail, air waterborne or other |
sport infrastructure including new or '
ltered routes and stations, ports. airports etc?

1.19 Closure or diversion of existing transport !
robites or infrastructure leading to changes in | '
traffic '

movements? ]

1.20 New or diveried transmission lines of SRS

pipelines?

] ) Impoundment, damming. culverting,
yedlignment or other changes 0 the
hydrology of watercourses or aquifers?

| 1.22 Stream crossings?

123 Abstraction or transfers of water form ground
or surface waters? )

ges in water bodies or the land surface

ting drainage or run-off? -

1.25 ransport of personnel or materials for
construction, operation or decommissioning? ]
I 126 ong-term dismantling or decommissioning

r restoration works? T
('I.IT Enguing activity during decommissioning

hich could have an impact on the
s nvironment?
1.28 Influx of people 1o an area in either |
tlemporarily or permanently?
1.29 Introduction of alien species?

1.30 Loss of native species or genétic diversity?

WY Any other actions?

2. Use of Natural resources for comstruction or operation of the Project (such as land,
water, materials or encrgy, especially any resources which are mon-remewable or in

short sapply): - o
| Details thereofl (with
approximate guantites /rates,
S.No. Information/checklist confirmation | Yes™No wherever possible) with somrce
| of information data |
2.1 Land especially undeveloped or agricultural | :
land (ha) ’

® 9 9099990 929 9 9292599295925 92592 99292 9959599990900
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22 Water (expected source & competing users)
unit: KLD
23 Minerals (MT)
|24 Construction material — stone, aggregates,
nd / soil (expected source — MT)
] Forests and timber (source — MT)
| 2.6 Energy including eclectricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks o human health.

i Details  thereof (with
approximate
5.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
31 Use of substances " or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
s water supplies) o | 1
| 3.2 Changes in occurrence of disease or affect disease
' vectors (¢.g. insect or water borne diseases)
i3 A flect the welfare of people e.g. by changing living
conditions?
34 Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
_____ elderly etc., sl .
3.5 |Any other causes
4, Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details  thereof (with
approximate
5.No. Infor mation/Checklist confirmation Yes/No quaniities/rales, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes

{3
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42 Municipal waste (domestic and or commercial
Wasles)
4.3 Hazardous wastes (as per Harardous Waste
anagement Rules)
|44 Uither industrial process wasies
45 Surplus product
46 Sewage sludge or other sludge from cffiuem
freatment
EX; Construction or demolition wastes
| —
44 Redundant machinery or equipment
49 Contaminated soils or cther materials - =
| I |
| .
4.10 Agricultural wastes
|
&1 | Other solid wastes i
; i
! |
5. Release of pollutants or any hazardous, toxic or noxiows substances to air
(Kg/br)
| Details  thereof  (with
| approximate _ -
S.No, Information/Checklist confirmation Yes™No quanftitics/rates, wherever
possible) with source of
information dam
5.1 Fmissions from combustion of fossil fuels from
kntinnury or mobile sources
| s
|52 [Emissions from production processes |
| 5.3 missions from materials handling including !
| ‘storage or transport i g
'54 Emissions from construction activities including ' '
| lant and equipment o A N
| 5.5 Dust or odours from handling of materials i

® 00 0 90 90 0.9 90 90 9092092 9.9 9 92 92 92 9 9 929 0292592 9292 9% 92 9 9.9
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5.6 Emissions from incineration of waste
T Emissions from burning of waste in open air (e.g.
klash materials, construction debris)
58 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details  thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment eg. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic
| 6.6 From lighting or cooling systems -
6.7 From any other sources

2800 GUZD06—BA
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7. Risks of contaminatag liad er water frum reisass o p"umnb It thy
ground or into sewers i o= walers, greandwatern, coastil s oaters or the sea:

fa T R e
! 5 T
- S.Ne. lalformation/Checkiist =211 = 11102 Yoa™ 4 AR, whir, e

L e am
.} Wil By et « |

cali o daty :

A From handling, storage, . 'ur_sﬁilhgc_cfi_ B
fzazarduus maerials |
|
12 From discharge of sewsi: o mfnfﬂuemﬁq = e
ter of the land {expevier = e i place of
discharae) 1
e =t - i il .
r'y By deposition of poliutarts o el 1o air into the |
Tand or into water |
S A il i) A=t o s [ . e e
4 I!me any othar sources r :
| | |

T I5 there a risk of long term buiid up of poliutants in
the environment from these  soairces” : |
| 1

— - - — —— e P ————

5  Risk of accidents du vz construction or cperation of th. Pruject, which coull
aflect human health 7 ¢ #0e cavironment

i’ it s I T T T T hetavs therenf  (wi
"on inte
5.0, Informadion/Checklist = ofi-2atina | Yew/Ne | ouaplities/rates, wherevey
' | 1 | pussibls) with sowrce of
i | ; fafzoparien data
7 | From explosivns. 5nii|ngc's. (725 =l from storage, i - ST
handling, use c¢r oreductea of  hazardous
substances o | |
' 82 From any other causes _‘
¢ | o= ]
‘8.3 ould the project be affeciz! v nawral disasters/ '
E ausing environmental damoage o ﬂu-uds.i

arthquakes, loidslides, clogdni st etc)?

| e p— ! I_- —_— e e ——————

~ny GYR008—A1

']

-
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9. Factors which should be considered (such as consequential development) which

could lead to environmental effects or the potential for cumulative impaets  with
other existing or planned activities in the locality

8. No.

Information/Checklist confirmation

YesMNo

| quantities/rates, wherever

Details  thereof (with
approximate

possible) with source of
information data

8.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)

+  housing development
»  extractive industries
»  supply industries

= other

Lead 1o after-use of the site, which could havean
impact on the environment

9.3

Set a precedent for Jater developments

9.4

Have cumulative effects due to proximity to other
existing or planned projects with similar  effects

(Il) Environmental Seasitivity

S.No.

Name/
Tdentity

| boundary

Aerial distance (within 15
km.)
Proposed project location

Areas protected under intemational conventions,
national or local legislation for their ecological,
landscape, cultural or other related value
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Arcas which ar¢ important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering. migration

Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used hy the public for access
lo recreation or other lourist, pilgrim areas

Drefence mstallations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
(hospitals. schools. places of warship, community
facilities)

1

Areas containing important, high quality or scarce
FCSOUICES

{ground water resources, surface resources,
f}rem'y, agriculture, fisheries, tourism, minerals)

Areas alml-dy subjected to  pollution or
environmental damage. (those where existing legal
environmental standardy  are exceeded)

12

Areas susceptible to natural hazard which could
cause the project 10 present  environmental

problems

(ecarthquakes, subsidence, landslides, erosion.
flooding -

or exireme or adverse climatic conditions) [

(IV). Propesed Terms of Reference for EIA studies

’

200000000000 00000 0000000009 00000000

LTS
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APPENDIX 11
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & moaitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

I.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the stattory approval from the
competent authority be submitied). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) 1o
appropriate scales. 1f not available attach only conceptual plans,

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs elc.

|.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecalogy). '

1.4. Will there be any significant land disturbance resulting in erosion. subsidence &
instability? (Details of soil type, slope analysis, vulnerability 1o subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alieration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site}

|.6. What are the quantitics of earthwork invalved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7, Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & wasle dusing construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses, How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.3 "M isidlic sasgciiv ol - e Towarvicldy althue pee s weld < joe oI water?
=3 What iz the-guality o0s Jsred, i case, the supply 's st Lo a tenicizgl erooe?
J'ravide physical, chomicas < pgia! chasaeeistios with 'z a7 v semaglity)
24 How rwch of the = fequiiement Can be met Doem ho zeyeling of treated

wastewaler? (Give the duiets 1 o Dips, eonrees amd sag: |

23 Will there be diversion of witer from other users? (Plesse @= = = impacts of the
praject on other existing uses a=i juantities of eansumption)

2,6. What is the incremental poliution load from wastewater gencculed from the proposcd
achivity? (Give detaiis of the quantities and composition of wastewaler generated from the

proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8, What would be the impact ot the land use changes occurring due o the proposed project
on-the runoff characteristics (quantitative as well as qualitative) of the area in the post
comstruction phase on a long term basis? Would it aggravate the problems of flooding or
water logging m any way?’

2.9. What are the impacts of the proposal on the ground water? (Will there be lapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/menpsures are taken to prevent the run-ofT from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(Swate the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
'tnd*:n&iun contour levels)

2.12. Will the deployment of construction labourers pamicularly in the peak period lead 10
unsanitary conditions around the project site (Justify with proper explanation)

2,13, What on-site facilities are provided for the collection. treatmenr & safe disposal of
sewage? (Give details of the quantities of wastewater generation. treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.
3. VEGETATION

3.1, Is there any threat of the project to the biodiversinn? (Give a deseription of the local
ecosystem with it's unique features, if any)

S 9295909099 o .. 2 9 9 2 0.2 9 0929 9 99290 909099900
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3.2, Will the construction involve extensive clearing or modification of vegstation?  (Provide
a detaited account of the trees & vegetaticn affected by the project)

1.3, What are ihs measures progosed 1o be taken to minimize the likely impacts on important
site features (Give details of prepesal for tree plantation, landscaping, creation of water bodies
cte along with a laycut plan to an appropriale scale)

4. FAUNA

4.1. Ts there likely tc be any Jisplacement of fauna- both terrestrial and aguatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifaunz of the area? Provide detils.
4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna

&, AIR ENVIRONMENT

5.1. Wil the project increase arviospheric concentraticn of gases & resull in heat islands?
(Give details of backgreurd aie quality levels with predicted values hased on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2 What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3, Will the proposal create shortage of parking smace for vehicles? Fumish details of the
present level of transport infrastructure and measures” proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4 Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibraticns? Give details of the
sources and the measures proposed for mitigation of the above,

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse mpacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
othersignificant features in the vicinity of the proposed site have been considered.

7. SOCI0-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.
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1.2, Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8, BUILDING MATERIALS

B.l. May involve the use of building materials with high-smbodied energy. Are the
construction  materials produced with encrgy efficient processes”? (Give demils of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved”

B.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2, What type of. and capacity of, power back-up to you plan 1o provide?

9.3. What are the characteristics of the glass vou plan to use? Provide specifications of its
characteristics related to both short wave and Jong wave radiation?

9.4. What passive solar architectural features are being used in the building? lllustrate the
applications made in the proposed project.

9 5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. 1s shading effectively used 1o reduce cooling/heating loads” What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected”

9.7. Do the structures use energy-efficient space conditioning. lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies.
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat 1sland
& inversion effects?
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9.9, What are the thermal characteristics of the building envelope? (a) roof; (b) extemal walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans,

9,11, If vou are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are ulilised in the overall
energy consumption? Provide details of the renewable energy technologies used,

10. Environment Management Plan

The Envircnment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction. operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in casc of emergency such as accidents at the site
including fire.

AFPPENDIX 111

(See paragraph 7
GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS

I Introduction *  Purpose of the reporn
* ldentification of project & project proponent

*  Briel description of nature. size. location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2, Project Description «  Condensed description of those aspects of the project
(based on project feasibility study). likely 1o cause
environmental effects. Details should be provided to give
clear picture of the following;

= Type of project

+  Need for the project

. Location (maps showing general location, specific

location, project boundary & project site lavout)

2900 GI2006—8A
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s Size or magnitude of operation (incl. Associated
| activities required by or for the project

*  Proposed schedule for approval and implementation

|
= Technology and process description

* Project description. Including drawings showing project
layout, components of project ele.  Schematic
representations of the feasibility drawings which give
| information important for EIA purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

«  Assessment of New & untested technology for the risk
of technological failure

3 Description of  the = Study area. period, components & methodology
Environment
. Establishment of baseline for valued environmental
| components, as identified in the scope
*  Base maps of all enviranmental componenis
4 Anticipated «  Details of Investigated Environmental impacts due 10
Environmental Impacts project location, possible accidents, project design, project
& . construction, regular operations, final decommissioning or
Mitigation Measures ! rehabilitation of a completed project
te Measures for minimizing and / or offsetting adverse
- impacts identified
10 Irreversible and Imetrievable commitments of
environmental components
= Assessment of significance of impacts {Criteria for
| determining significance, Assigning significance)
*  Mitiganon measures
3. Analysis of Alternatives| » In case, the scoping exercise results in need for
| (Technology alternatives:
& Site)

= Description of ¢ach alternative
|+ Summary of adverse impacts of each allernative
= Mitigation measures proposed for each aliernative and

«  Selection of altemnative
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6. Environmental +  Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,

frequency, location, dam analysis, reporting schedules,
emergency procedures, detailed budget & procurement

schedules)

7. Additional Studies *  Public Consultation

*  Risk asscssment

: »  Social Impact Assessment. R&R Action Plans

& Project Benefits I Improvements in the physical infrastructure

; . Impravements in the social infrastructure

| . Employment potential —skilled; semi-skilled and

unskilled.
. Other tangible benefits
9, Environmental Cost | If recommended at the Scoping stage
Benefit Analysis :

10. EMP +  Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion | = Overall justification for implementation of the project

(This will constitute the
summary of the EIA|-" Explanation of how, adverse effects have been
Report ) | mitigated
LI Disclosure of = The names of the Consultants engaged with their
! Consultants engaged : brief resume and nature of Consultancy rendered
APPENDIX [IT A
{See paragraph 7)-
ONT SUMMARY ENV AL I} SMENT

The Summary EIA shall be & summary of the full EIA Report condensed to ten A4

sizg pages at the maximum. [t should necessarily cover in brief the following Chapters of the
full EIA Report: -

. Project Description
Description of the Environment
Anticipated Environmental impacts and mitigatioh measures

i

Environmenial Monitering Programme

Additional Studies

Ty

Project Benefits

- &

Environment Management Plan

(68 ﬂ
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APPENDIX IV
(Sec paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise. by the concemned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

21 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the preseribed
statutory period. In case the project site is extending beyond a State or Linion Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.
|

21 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix IIl including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and 10 the following
uufhu‘lﬁﬁ or offices, within whose jurisdiction the project will be located:

(a)  District Magistrate/s

(by  Zila Parishad or Municipal Corporation

(c)  District Indusiries Office

(d}  Concemned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authurities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCH or UTPCC concerned  shall also make similar arrangements for
giving publicity aboul the project within the State/Union Territory and make available the
Summary of the draft Environmentzl Impact Assessment report (Appendix 1l A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionalls

® 0 9 0 0.0
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate atc.

30 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for fumnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33  No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concemned District Magistrate the postponement shall be notified 1o the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34  In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concemed SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

40 The FPanel

4+  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concemned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.
62 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initinte the proceedings with a presentation
on.the project and the Summary EIA report.

= ]
64 Every persor present at the venue shall be granted the opportunity to seek
information or cfarifications on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concems expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vemacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the projest is located, office of the
coscerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCH or
UEPCC shall also display the proceedings on its website for gencral infermation. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authoritics
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 43 (forty five) days from
dawe of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA repont prepared after the public hearing and public
consultations. .

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category *A’ project or activity and the State Government or nion Territory Administration
for Category ‘B’ project or activity at the request of the SETAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concemned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

+ Final Environment Impact Assessment Report [20(twenty) hard copies and | (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concemed
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated clectronically or otherwise in a single set to the Members of the EAC

® 9 9999 9092999909950 009009
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ISEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Farm
I A and scheduled date of the EAC /SEAC meeting for considering the proposal .

i Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form |
and a pre-feasibility report in the casc of all projects and activities other than ltem 8 of
the Schedule .In the case of ltem 8§ of the Schedule, considering its unique project cycle,
the EAC or SEAC concemed shall appraise all Category B projects or activitics on the
basis of Form |, Form |A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
fbuilding plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal,

6. The minutes of the EAC /SEAC meeting shall be finaliséd within § working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX V1
(See paragraph 5)
COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL

EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Comminees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria;

Professional: The person should have at least (i) § years of formal University training in the
concemed discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
Mechnology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iif) Other professional degree (e Law) involving a total of 5 years of formal University
training and prescribed practical training. or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
J.or {v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective lields will be taken nole of,

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience,

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

&)
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2. The Members of the EAC shall be Experts with the requisite expertise and esperience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered

. Environment Quality Experts: Experts in measurement monitoring, analysis and
interpratation of data in relation to environmental quality

. Sectoral Experts in Project Management: Expens in Project Managemen: or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
camying out Environmental Impact Assessments (ElAs) and preparaion of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive technigues and 100ls used in the E1A process

. Risk Assessment Experts

" Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3 The Membership of the EAC shall not exceed 15 (fificen) regular Members, However

the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee,

i Th: Chairperson shall be an outstanding and experienced environmental palicy expert
or eXpért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson,

f. A representative of the Ministry of Environment and Forests shall assist the Commitiee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (twe) terms of 3
{three) years each,

. The Chairman / Members max not be removed prior to expiny of the renure without cause
and proper enquiry.

Printed by the Manager, Lot ol Indn Press, Ring Reoad, Mayapor, Sow [Ri™ 1]
and Publeshed by the Controller of Publloations, Delki-| jinre3
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Dethi, the 22nd August, 2013
5.0. 255%E).- Whercas by notification of the Government of India in the Ministry of Environment and Forests

vide fumber §.0.1533(E), dated the 14th Seplember, 2004 issued under sub-section (1) and clause (v) of sub-section
{2} af section (3) of the Environment (Protection) Act, 1986 read with clawse {d) of sub-rule {1} of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication. the
required construction of new projects or activities or the expansion or modernization of existing projects of activities
listed in the Schedule 1o the said notification entailing the capacity addition with change m process or technolagy and
ot product mix shall be undertaken in any part of India anly aficr prior environmenial clearance from the Central
Government or @s the case may be, by the State level Environment Impact Assessment Authority. duly constituted by
the Central Government under sub-section (1) of section 3 of the said Act, in accordance with the procedure specified
therein;

And whereas the Government of India in the Ministry of Environment and Forests had constituted a High
Level Committes under the Chairmanship of Member (Environment and Forests and Science and Technology),
Planning Commission, vide OM No.21-270:2008-1A.111 dated the 1ith December, 2012 to review the provisions of
tnvironmental Impact Assessment Motification, 2006 relating to granting Environmental Clearances for Roads,
Buildings and Special Economic Zone projects and provisions under the OM dated the Tth February, 2012 issucd by
the Ministry of Environment and Foresis regarding guidelines for High Rise Buildings;

And whereas one of the terms of reference (ToR) of the Commiltes was o review the requirement of
iimvironmental Clearance for highway expansion projects up to the right of way of 60 meters and length of 200 kms
under Environmental Impact Assessment notification;
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—

And whereas the Comnities has suberitied its ropost 1o the Minksiey sad oo this ToR. the Commitice hax
recommended sxempiing highway expansion projects from the requivement of scoping and that Frvironmental Impact
Amcasment or Environment Masagemen Plan for highway expansion projects may be prapered on the basin of model
ToRs 1o be posscd on Ministry's websits aod in respect of requiremest of esvironmental clesrance, the Commitice has
recommended et expansion of National Highway projects up ta 100 kms imvelving additions] right of way or land
scquisition up to 40 mts on existing slipments and 60 mis on re-alignmants or by-passes mary be cxomigpsed from the
preview of the natificadion;

And wheress the report of the Commiter has been examined o the Minlmry of Enviromment and Forest,
Farbicr, vide notification 5.0. J067(E), deted the 15t December 2009 oll Staie Higharmy cxpansion projecis. except
thase in hilly wevrein (shave 100D m AMSL) sed scalogically seasitive sros, have siresdy been exempied from the
purview of the Environmental lmpact Asscsment novification, 2006

And wheneaa, kooping inter-alia in view the foregoing, the Mimismy of Esvironment and Farests has docided (o
acompd the aforeasid recommendations of the High Level Commities consticused vide OM No.21-2MU2008-TA NI,
daved the 11th December 2012;

Now, Therefiore in cxencise of the powers conferred by sube-section (1) and clawse (v) of seb-scction {23 of
section 3 of the Environment (Protoction) Act, 19856 (29 of 1986) read with sub-rule (4) of rule () of the Environment
(Protecion) Rides, 1984, the Canmral Gorvertanenst bareby makes the: foflowing fsrther amendment to the netificaison of
the Governmend of India, in the Ministry of Environment and Forests namber 5.0, 153ME), dumied the |4th September,
2006 ahher having dispenaed with the requiremant of notice under clmse (x) of sub-rule (3) of the sald rule 5 in public
intered. namedy-—

2. In the stad notification, —
(a} in naragraph 7, mwmhmmmﬂmmummmw _

i} “Scoping” refors 10 the process by which the Expert Apprsisal Committce in the case of Category A
‘projects activities, and State leve! Expext Appraissl Commities in the case of Caegory ‘B 'projects or activities,
clinfing applicstions. for expansion or medemirsion of change in product mix of existing projects or mctiviles,
deicrmine detaited snd comprevensive Terms of Relorence (TOR) addressing &l relevant envisonmemal concems for
the proparstion of sn Envieonment lmpact Assesament (EIA) Reporl in rospect of the project or sctiviry for whach prior
environments! clearames in sougit sid the Expen Appegise] Committee or State lovel Experi Appraisal Commitioe
concerned shall deserning the serms of reforence on the basis of the information fumnished in the prescribed application
Form | or Form 1A including terme of reference proposed by the applicant, & siie visil by & seb-proup of Expent
Appraisal Commitier or State level Expent Appraissl Committes concemed only if comsdentd neotasary by the Expen
Appraissl Comamitiee or State Level Expent Appraiml Commitiee concerned, terms of Reference sepgemcd by the
applicast if fumished and other information (hat may be availsble with the Export Appraised Committer or Stare 1.cvel
Expert Appexisal Committos conocmmed:

Provided that the fiollowing shall not require Sooping -
(i) all peojects @1 activities Hated ss Category 'B' in item 3 of the Schedule (Conmnaction or Township or
Comnmarcaal Complexes or Housing):
{ii} all Highway cxpansion projects covered under emiry (W} of colume {3} and eclumm {4) under snh-item {1
of tem 7 of the Schedule:

Provided fusther that— , :
A the projects and activities refesmed to ia clause (7} shall be apgriscd om the bemia of Form | or Form |A and
the concepiun] plan;

B.  The projects referred to in clacte (i) shall prepare E1A 2nd EMF ropont on  the besis of maodel TOR
specifiad by Minisdry of Ewvironssent and Forests:
(b1 in the Schedole, againm sub-item (£} of ewo 7. it colummn (3). for the cary (7). the following emiry shall be
substituted, mamety: -
(i} Hﬂﬂﬁmﬂ'"ﬁ“lﬁunpﬂhlﬂhhﬂmﬁlﬁuﬂnﬁdmwhﬂmﬂm
greater than 40m on exining slgnments wd S0m on re-sliphments or bry-passcs *

[F. Mo 21-2T02008-14 ]
AJAY TYAG, . Secy.
Migte: The principal relies were publighed in the Gazette of Indis, Extraondisssy, Part I, Section 3. Seb-seciion {ii) vide
natificetion mumber 5.0. 153KE). dmed the |4th Scpicmber, 2006 and solwexuent]y smended as follows: -
1.5.0. i 717 (E), dated the 1ith Ocsober, 2007;
2, 5.0, 3057 (E), duizd the Tat December, Hi09;
X 5.0 593 (E), detod the 4th April, 2011
4. 5.0, 2896 {E), debexd thve 13th Decomber, 2012 and
5. 5.0.674(E). dsted the 13th Merch, 3013

o

Trimd by e Wowages, Geromenent of inciia Prows. Wingt ol Mapagart, Mew Geld- 110084~
204 Petblitend by dhe Ccstrolter of Pybticuncns, Dalhi-1 10054,
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Non-Reportable
IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
Civil Appeal Nos. 4033-4037 of 2020
THE NATIONAL HIGHWAYS AUTHORITY OF INDIA
-... Appellant(s)
Versus
PANDARINATHAN GOVINDARAJULU & ANR.
--. Respondent (s)
JUDGMENT
L. NAGESWARA RAQ, |,

1. The dispute in these appeals pertains to the
environmental clearance for expansion of National
Highway 45-A between Villuppuram to Nagapattinam.
The High Court held that it is necessary. The Appellant
disagrees. Hence, these appeals.

%T 2. The project of widening and improvement of the
existing 4-laning carriage way in the State of Tamil Nadu

l1|Page
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and the Union Territory of Puducherry, from Villuppuram

to Nagapattinam was bifurcated into four packages,

which are as follows:

i, Villuppuram to Puducherry (29.000 kms)—Package |.

il. Puducherry to Poondiankuppam (38.00 kms)—
Package Il

ii. Poondiankuppam to Sattanathapuram (56.800 kms)
—Package Il

lv. Sattanathapuram to Nagapattinam (55.755 kms)—
Package IV.

3. Approval was granted by the Competent Authority,
ji.e. Special District Revenue Officer (Land Acquisition),
National Highways No. 45-A In March, 2018 and
agreements were entered into between the Appeliant
and the concessionaires, Process was initiated for
acquisition of lands required for the project. Writ
Petitions were filed in the High Court of Madras by
certain aggrieved farmers and public interest litigants

questioning the commencement of the project without

obtaining environmental clearance. The High Court
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aliowed the Writ Petitions and issued the foliowing

directions:

[ o

4,

“The present project of expansion of NH-45A covering a
stretch of 179.555 k.m. shalf be put on hold, and the present

status quo /s directed to be maintained.
That the project proponent (NHA!) shall undertake an EIA

study and obtain environmental clearance.
The NHAI is also directed to obtain approval from CRZMA for

CRZ clearance for two locations that it has Indicated /n Its

counter in WR15217/20189,
Once the necessary clearances are obtained as mentioned

in (b) and (c) above, the project can proceed. If the EIA
study to be undertaken provides any contra-indicators to the
NHAI's plan of development of NH-45A, It will be at liberty to
make necessary alterations and modifications to make the

project environmental viable.
if after ensuring the environmental viabllity of the projfect,

its implementation resumes, the project proponent, and
subject to the terms of the contract, the concessionaire,
should first identlfy the places for planting the saplings of
the same variety, preferably native-trees, for every tree
fefled, and it must be grown first. Possibility of forming a

Miyawaki forest has to be explored as well.
This Court proposes to form a committee to monitor the

compliance of the direction given In {e) above, and hence,
before resumption of the project, NHA! Is required to
approach this Court”,

Section 3 of the Environment (Protection) Act, 1986

empowers the Central Government to take all such

measures for the purpose of protecting and improving

the quality of the environment and preventing,

" —
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controliing and abating environmental pollution, One of
the measures provided in Section 3 (2) (v) is restriction
of areas in which any industries, operations or processes
or class of industries shall not be carried out or shall be
carried out subject to certain safeguards. The
Environment (Protection) Rules, 1986 were made in
exercise of power conferred by Sections 6 and 25 of the
Environment (Protection) Act, 1986. According to Rule 5,
the Central Government may prohibit or restrict the
location of industries and the carrying on of processes
and operations in different areas.

8. In exercise of the power conferred-on the Central
Govemment by Sub-Clause (i) and Clause (v) of Sub-
Section (2) of Section 3 of the Environment (Protection)
Act, 1986 read with Clause {b) of Sub rule (3) of Rule 5 of
the Environment (Protection) Rules, 1986, the Ministry of
Environment and Forests, Government of India issued a
Notification on 14.09.2006 directing construction of new
projects or activities or the expansion or modemisation
of existing projects or actlvides listed under the

Schedule to the Notification shall be undertaken only

4|Page
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after prior environmental clearance from the Central
Govemment or the State Level Environment Impact
Assessment Authority. Clause 2 of the said Notification
provides that new projects or expansion and
modemisation of existing projects listed under the
Schedule to the Notification require prior environmental
clearance from the concerned regulatory authority. The
Schedule to the Notification includes Highways at Item
No.7 {f). New National Highways and expansion of
National Highways greater than 30 kms involving
additional right of way greater than 20 meters or land
acquisition and passing through more than one State,
require prior environmental clearance. A high-level
Committee headed by Member (Environment and
Forests, Science and Technology), Planning Commission
was constituted by the Ministry of Environment and
Forests to review the provisions of the Environmental
Impact Assessment Notification dated 14.09.2006
pertaining to environmental clearance for roads,

buildings and Special Economic Zone projects, One of

the terms of the reference for the Committee was to
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review the requirement of environmental clearance for
Highways expansion projects with a right of way up to 60
meters and length of 200 km. The Committee submitted
its report recommending that expansion of National
Highways projects up to 100 km involving additional
right of way or land acquisition up to 40 meters on
existing alignments and 60 meters on realignments or by
passes may be exempted from the purview of the
Notification. The report of the Committee was accepted
and Iltem 7 (f) in column (3) to the Notification dated
14.09.2006 was substituted as follows: “expansion of
National Highways greater than 100 km Involving
additional right of way or land acquisition greater than
40 meters on existing alignments and 60 meters on
realignments or by passes”.

6. The project under consideration in this case
pertains to the expansion of NH-45A between
Villuppuram to Nagapattinam for a distance of 179.555
kms as a part of the_Bharatmala Pariyojana project.

Admittedly, no environmental impact assessment was

undertaken. The Appellant stated in the counter

6)Page
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affidavit filed before the High Court that environmental
clearance is not required as the additional right of way or
land acquisition was not greater than the limits specified
in the Notification even if the expansion of the Natlonal
Highways is beyond 100 km, Environmental clearance
under the Notifications dated 14.09.2006 and
22.08.2013 is required only if the additional right of way
or land acquisition is greater than 40 meters on existing
alignments and 60 meters on realignments or bypasses.
The pivot of the controversy relates to the applicability
of Notifications dated 14.09.2006 and 22.08.2013 to the
project in question. Therefore, we deem it necessary to
adjudicate on the interpretation of the said Notifications

though the High Court did not consider the said point.
7. A plain reading of item 7 (f) to the Notification

dated 22.08.2013 would make it clear that expansion of
a National Highway project needs prior environmental
clearance In case (a) expansion of the National Highway
project is greater than 100 km. and (b) it involves
additional right of way or land acguisition greater than
40 meters on existing alignments and 60 meters on

realignments or bypasses. There is no ambiguity in the
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above provision as it gives no scope for any doubt. The
distance of 100 km |s important as expansion of National
Highways below 100 km needs no prior environmental
clearance. If the project involves expansion of a National
Highway greater than 100 km, prior environmental
clearance would be required only If it involves additional
right of way or land acquisition greater than 40 meters
on existing alignments and 60 meters on realignments
or by passes.

8. A statutory rule or Notification Is to be treated as a
part of the statute'. Rules made under a statute must be
treated for all purposes of construction or obligation
exactly as if they were in the Act, are to be of the same
effect as If they are contained in the Act, and are to be
judicially noticed for ali purposes of construction or
obligation?, The principles of Interpretation of
subordinate legislation are applicable to the
interpretation of statutory Notifications®, If the words of
the statute are in themselves precise and unambiguous,

then no more can be necessary than to expound those

1 State of Tamll Nadu v, Hind Stone, {1982} 2 SCC 205
2 The State of Uttar Pradesh and Ors v. Babu Ram Upadhya 1961 SCR (2) 679
3 Bansal Wire industries Ltd. v. State of U.P., (2011) 6 SCC 545

Bl|Page
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words in their natural and ordinary sense, The words
themselves do alone in such cases best declare the
intent of the law-giver®.

9. It has been repeatedly held by this Court that
where there is no ambiguity in the words, literal meaning
has to be applied, which is the golden rule of
Interpretation. The words of a statute must prima facie
be given their ordinary meaning®,

10. In the current case, there is no ambiguity or scope
for two Interpretations. On a plaln reading of Item 7 (f)
of the Notification dated 22.08.2013, we adopt the
golden rule of interpretation to hold that there is no
requirement of prior environmentat clearance for
expansion of a National Highway project merely because
the distance is greater than 100 km. The project
proponent is obligated to obtain prior environmental
Clearance only the additional right of way or land
acquisition is greater than 40 meters on existing

alignments and 60 meters on realignments or by passes

4 {1843-60) All ER Rep 55, Sussex Peerage case

5 Dental Council of India v. Hari Prakash, (2001} 8 SCC 61 and Harbhajan Singh v

Press Council of India, {2002) 3 SCC 722

= |

[03
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for a National Highway project which is greater than 100
km.

11. It is a cardinal principle of interpretation that full
effect has to be given to every word of the Notification®,
Interpreting the Notification dated 22,08.2013 to mean
that every expansion of National Highway which Is
greater than 100 km requires prior environmental
clearance would be making the other words in ltem 7 (f)
redundant and otiose.

12. The leamed Attomey General of India relied upon a
judgment of this Court in CIT v. Surat Art Siik Cloth
Manufacturers’ Associatio’”  to highlight the
importance of the word “involving” in Item 7 {f) of the

Notification in which It was held as follows:
“15. We must then proceed to consider what is the

meaning of the requirement that where the purpose of
a trust or Institution Is advancement of an object of
general public utility, such purpose must not Involve
the camying on of any activity for profit. The question
that is necessary to be asked for this purpose Is as to
when can the purpose of a trust or institution be said to
involve the carrying on of any activity for profit. The
word “invoive™ according to the Shorter Oxford
Dictionary means “to enwrap In anything, to enfold or
6 South Central Railway Employees Coop. Credit Society Employees’ Union v. Registrar
of Coop. Societies, (1938) 2 SCC 580 And Bansal Wire Industries Lid, v. State of U.P,

(2011) 6 5CC 545
7 (1980} 2 SCC 31

10|Page
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envelop; to contain or imply™. The activity for profit
must, therefore, be intertwined or wrapped up with or
implied in the purpose of the trust or institution or in
other words it must be an integral part of such purpose.

33. ... The word “involving” In the restrictive clause is
not without significance. An activity is involved In the
advancement of an object when it is enwrapped or
enveloped In the activity of advancement. In another
case, it may be interwoven into the activity of
advancement, so that the resuiting activity has a dual
nature or is twin faceted. ...”

13. We find force in the submissions made by the
leamed Attorney General that the word “involving” is of
significance because in the absence of the requirement
of an additional right of way or land acquilsition greater
than 40 meters on existing alignments and 60 meters on
realignments or by passes, the expansion of National
Highways which are greater than 100 km per se does not
require prior environmental clearance.

14. it |5 submitted on behalf of the Ministry of
Environment, Forest and Climate Change, Govemment of
India that environmental clearance is necessary only if
the expansion project pertains to a National Highway

which is greater than 100 km and involves additional

105)
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right of way or land acquisition greater than 40 meters
on existing alignments and 60 meters on realignments
or by passes. In case of a doubt, the interpretation of
the author of the Notification has to be accepted?, Ergo,
the opinion of the author of the notification l.e. the
Ministry of Environment, Forest and Climate Change
deserves to be accepted.

15. A conspectus of the above discussion leads to the
unerring conclusion that there is no ambiguity in item 7
(fy of the Schedule to the Notification that prior

environmental clearance is required for expansion of a

National Highway project only if:
(a) The National Highway is greater than 100 kms.
(p) The additional right of way or land acquisition Is

greater than 40 meters on existing alignments and

60 meters on realignments and by passes.
16. In view of the bifurcation of the National Highway
45-A into four packages and each package being less
than 100 km, the Appellant contended before the High
Court that the Notifications dated 14.09.2006 and
22.08,2013 are not applicable. Seeking support from a
judgment of the United States District Court for the

8 Slippi Construction Contractors v. Union of india, 2019 SCC OnLine SC 1133
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Southem District of |Indlana in O/ Town
Neaighborhood Association v. Kauffman,” and 3
judgment of the European Court of Justice In
Commission of the European Communities v.
Kingdom of Spain', the High Court held that
segmentation of a project as a strategy to avoid
environmental clearance is impermissible. The High
Court also relied upon a judgment of this Court in
Deepak Kumar v, State of Haryana* and a judgment
of the National Green Tribunal in Cltizens for Green
Doon v. Union of India™ to reject the contention of the
Appellants that the division of the project into four
packages is for administrative expediencies.
According to the High Court, if segmentation of National
Highway projects is permitted, the Notifications dated
14.09.2006 and 22.08.2013 would become a dead letter
as every National Highway beyond 100 km can be
divided into packages to avold environmental clearance.

17. It was submitted by the leamed Attomey General
that the division of the project was done by the

9 (5.D. Ind. 2002}, Case No. 1:02-cv-1505-DFH.
10 Case C-227/01.

11 {2012) 4 SCC 629

12 2018 SCC OnLine NGT 1777
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Government of India and the National Highways
Authority is only an executing agency. He stated that
the proposed project is of great importance to the
movement of public goods and services for which
reason, speedy execution was required. it would be
difficult to get one concessionaire with necessary
finances to mobilise required machineries, construction
material and human resources for the entire length of
179.555 km, He laid stress on the point that the project
was divided into four packages in public interest.

18. While economic development should not be allowed
at the cost of ecology or by causing widespread
environmental destruction, the necessity to preserve
ecology and environment should not hamper economic
and other development, Both development and
environment must go hand in hand. In other words,
there should not be development at the cost of
environment and vice versa, but there should be

development while taking due care and ensuring the

protection of environment*. The traditional concept

13 Indian Council for Enviro-Legal Action v. Unlon of Indla [{1996) 5 SCC 261)

l4|Pacge
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that development and ecology are opposed to each
other is no longer acceptable®.
19. Apart from providing smooth flow of public goods
and services which contribute to the economic growth,
highways also benefit regional development in the
country. In the nomal course, impediments should not
be created In the matter of National Highways which
provide the much-needed transportation infrastructure.
At the same time, protection of environment is
important. The Notification dated 22.08.2013 exempts a
National Highway, the distance of which is less than 100
km from obtalning environmental clearance. If the
project proponent is permitted to divide projects having
a distance beyond 100 km into packages which are less
than 100 km, the Notifications dated 14.09.2006 and
22.08.2013 will be rendered redundant. In that event,
administrative exigencles and speedy completion will be
a ground taken for justifying the segmentation of every
project, Therefore, we are in agreement with the High

Court that segmentation as a strategy is not permissible

14 Vellore Citizens' Wetare Forum v. Unlon of India [(1906) 5 SCC 647)
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for evading environmental clearance as per Notifications
dated 14.09.2006 and 22.08.2013.
20. Having held that adoption of segmentation of a
project cannot be adopted as a strategy to avoid
environmental clearance Impact assessment, the
question that arises is whether segmentation of a
National Highway beyond 100 kms is Impermissible
under any clrcumstance. As we lack the expertise of
deciding upon this issue, we are of the considered view
that an expert committee should examine the
permissibility of segregation. After the issuance of a
Notification dated 14.09.2006 requiring environmental
clearance for new projects and expansion of the existing
projects, a High-Level Committee was constituted by the
Govemment of India to review the environmental
clearances for Highway expansion projects. As per the
Notification dated 14.09.2006, environmental clearance
was required for new National Highway and expansion of
National Highways greater than 30 kms involving
additional right of way greater than 20 meters and

passing through more than one State. One of the terms

16| Page
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of the reference to the High-Level Committee was to
review the requirement of environmental clearance for
Highway expansion projects beyond a distance of 200
kms up to the right of way of 60 meters. The High-Level
Committee recommended that environmental clearance
would be required for expansion of National Highway
projects beyond a distance of 100 kms and if the
additional right of way or land acquisition is more than
40 meters on existing alignments and 60 meters on
realignments or by passes. The said recommendation
was accepted by the Govermment of India and the
Notification dated 22.08.2013 was Issued, amending the
Notification dated 14.09.2006. As the question of
permissibility of the segmentation of a National Highway
beyond a distance of 100 kms is a matter to be
considered by experts, it would be necessary for a
committee to be constituted by the Government of India
to decide whether segmentation of a National Highway

project beyond a distance of 100 kms is permissible. If it

is permissible, the circumstances wunder which

e
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segmentation can be done also requires to be examined

by the expert committee.

21. Mr. A. Yogeshwaran, learned counsel appearing for
the first Respondent submitted that the toll plazas
proposed to be erected on the Natlonal Highways should
be within the permissible limits specified in the
Notification dated 22.08.2013. In the note of
subrﬁissiuns made by the leamed Attomey General,
reference has been made to the definition of “Right of
way” placing reliance on Para 2.3 of the Manual of
Specifications and Standards for Two-Laning of Highways
through Public Private Partnership issued by the Planning
Commission of Indla. Right of way as per the said
Manual is the total land width required for the project
Highway to accommodate road way (carriage way and
shoulders) side drains, service roads, tree piantation,
utilities etc. In the written submissions filed on behalf of
the Appellant, it has been stated that the right of way
not being greater than 40 meters on existing alignments
and 60 meters on realignments or by passes, applies
only to construction of road and is not applicable for

other road amenities or facilities such as toll plazas.

18| Page
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However, the Appellant has also stated in the Written
submissions that if this Court Is not agreeable to the
above proposition, it is willing to limit the construction of
toll plazas and rest areas within the permissible limits,

22. Section 10 of the Manual of Specifications &
Standards for Two Laning of Highways through Public
Private Partnership, issued by the Planning Commission
of India deals with toll plazas. Figure 10.1 which shows

the general lay out of a 2+2 lane toll plazas is as follows:

19| Fage
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23. A bare perusal of the above figure shows that toll
plazas are included in the “right of way”". The
aforementioned Manual issued by the Planning
Commission of India has been relied upon by the
Appellant to highlight the definition of the expression
*right of way". However, it was contended on behalf of
the Appellant that amenities such as toll plazas and rest
houses cannot be part of the right of way. In other
words, the Appellant contended that toll plazas and rest
houses can be set up beyond the limit specified in the
Notification dated 22.08.2013. We do not agree. As
Para 2.3 of the aforementioned Manual makes It clear
that right of way is the total land width required for the
project Highway to accommodate right of way, side
drains, service roads, tree plantations, utilities etc., toll
plazas and rest houses should be included in the “right
of way”.

24. For the sake of clarity, we hold that the “right of

way” includes the existing National Highway and the

additional right of way. To illustrate further, If the
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existing National Highway is 20 meters then the right of
way will be that 20 meters and the land acquired for the
additional right of way.

25. The constermnation of the High Court that the
Appellant had been remiss in not fulfilling the
requirement of reafforestation In spite of giving
undertakings for the projects taken up earlier is to be
noted. There Is an obligation on the part of the
Appellant to plant ten trees for each felled tree. The
High Court commented upon Coastal Regulation Zones
(CRZ) clearances to be taken at certain points. The
learned Attomey General submitted that the Appellant
has already obtained CRZ clearances, wherever it is
required. We have not dealt with the issues relating to
acquisition of land being in contravention of the National
Highways Act, 1956 as no such submission was made
either before the High Court or this Court.

26. On the basis of the above discussion, we set aside

the judgment of the High Court and Issue the following
directions:

1. There is no requirement for obtaining

environmental clearances for NH 45-A Villuppuram -

22| Page
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Nagapattinam Highway as land acquisition is not
more than 40 meters on existing allgnments and 60
meters on realignments or by passes. |

2. The Appellant is directed to strictly conform to the
Notification dated 14.09.2006 as amended by the
Notification dated 22.08.2013 in the matter of
acquisition of land being restricted to 40 meters on
the existing alignments and 60 meters on
realignments.

3. The Ministry of Environment, Forest and Climate
Change, Government of india shall constitute an
Expert Committee to examine  whether
segmentation Is permissible for National Highway
projects beyond a distance of 100 kms and, If
permissible, under what circumstances.

4. The Appellant is directed to fulfil the requirement of
reafforestation In accordance with the existing legal

regime.
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27. The Appeals are allowed accordingly.

R

[L. NAGESWARA RAO)

llllllllllllllllllllll

[HEMANT Gl.lm]
liﬁ;; lllllllllll lﬂ i
Naw ﬂell'll.
January 19, 2021.
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F. No. 3-65/20201A-1TE (1]
Government of India —_

Ministry of Environment, Forest and Climate Change =y
(Impact Assessment Division)
Indira Paryavaran. Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003.

Dated: 19 July, 2023

OFFICE MEMORANDUM

Sub: Report of the Expert Committee Comstitated in complisnce to the Order of
Hon’ble Supreme Court dated 19.01.2021 in the matfer SLP (C) No. 8665 - 8667 of 2020
titled as “The National Highways Authority of India Vs, Pandarisathan Govindarajuin
& Others, to ascertain “whether segmentation is permissible for National Highway
Project beyond a distance of 100 Kms, and if permissible, under what circemstances”

The Hon'ble Supreme Court vide order dated 19.01.2021 in SLP (C) No. 3665 - 8667 of
2020 directed to Constitute an Expert Committee to examine the matter of “whether
segmentation is permissible for National Highway Project beyond a distance of 100 Kms, and
if permissible, undes what circumstances”.

2. The Ministry vide OM dated 15.03.2021 & 13.04.2021 constituted Expert Committee.
After detailed deliberations the Committee has finalized its report and submitted to the

Ministry.

3. Copy of the report is enclosed herewith for taking necessary action as per the
recommendations of the Committee, including while preparing DPR or EIA/EMP reports; in
compliance of the judgement of Hon'ble Supreme Court.

This issues with the approval of the competent authority.

End: As above
To o, .
1. The Secretary, Ministry of Road Transport & Highways, Transport Bhawan, I,
Parliament Street, new Delhi-11000E,

2. The Chairman, National Highway Authority of India, National Highways Authority of
India, G-5 & 6, Sector-10, Dwarka, New DElhi-110075.

Copy to

1. PPS to Secretary, MEF&CC
2. PPS to AS(TK)
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Report of the Expert Committee
Constituted in.compliance to the Order of Hon'ble
' Supreme Court dated 19.01 ‘2821

ll}tahe matter SLP {C) No. 8665 - 8667 of 2020 titled as
“The National nghways Authority of India Vs.
Pandarinathan Govindarajulu & Others,

to ascertain
. “whether segmentation is permissible for National

Highway Project beyond a distance of 100 Kms, and if
permissible, under what circumstances®.

Bubmitted to

Ministry of Environment, Forest and Climate Change
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1.0 Background

L1  The National Highways Authority of India has challenged the conmon final judgihent dated,
08.01.2020 passed hyﬂwl—ilm'bh H‘Igh ‘Court of Madras in W, P. Nos. 2188372019, 15217/2019 and
1499722019 on the ground that the Hon’ble High Court has failed to appreciats ﬂ:lt thie ‘projedt in.
qunsnunalﬂrbrmﬂbd under Notification, 8. O, 13559(E)d5tedﬁj)&iﬂl3 imwmnbﬁmﬂry
of Environment, Forest and Climate L’:!img; With Weit Petitien Nos: 21883/2019, 15217/2019 and
14997/2019 were filed under Article 226 of the Constitution of Indis. The dit'm:ﬁns of the Hoir'ble
High Court of Madras in their order-dated 08.01.2020 sre a3 under-

& ﬁnm pn‘u}m of expansion of NH-45A. mvmg a strétch-of 179, Sﬁiimi shall be put
‘on liold, and the present stattis quo is dirested to-be maintained,
b Thaﬁhe pmjwt proponent (NHAI) shall undertake 2 ETA study imdl:h!am mmmﬁl
c. '[TwI'IHM is also directed to umwmﬂzmmmclmeﬁrm
e hmmn#that it has mrﬁmted if1 its counter in W.P,15217/2018.
4.~ Onpethemecessary clearances are obfained as mentioned in (b) and () sbove, the project
- “camproceed. If the EIA study to be. undertaken provides any contra-indicators-to the
" NHAI'splan of developrient of NH-454, it will be at [ibétty to make hecessary altérations
and modifications to make the project environmentally viable.
e Ifafter ensuring the-environmenital viebility of the project, its implementation vesimtes, the
project proponent, and subject to the terms of the contract, the concessionaire, should first
Jdentify the places for planting the saplings of the same variety, preferably native trees, for
‘every tree:felled, and it ‘must be grown first, Possibility of forming a “Miyawaki forest”
 has'tobe explored as well.
_ f.'-_.._;-_f._;'Ihm Court proposes to form & Corritnittse 1 tonitor the campliance of the direction given
T AT {ﬁ_}ﬁhwe,md henee; before resumpition of the projest; NHAI is: required to approach
this Court.

12  Aggrieved by the 9n$er dated 08.01.2020, passed by the Hon'ble High Ecurt of Madras the
NHAI approached the Hon'ble Supreme court and filed SLP, The NHAI has stated that expaiision of
HH-diﬁﬁ:rut:ﬁehﬂﬂ??Sﬁikmiaaspﬁrﬂm ridelines of IRC. It involves expansion of exisfing
' roads, and also the laying of by-pass reads ta-avéid towns on the route including 11 proposed reilway
over-bridges, several are progosed to b built. The NHAI further statsd that: the proposed
project of 4 — laning involved widening/improvement of NH-45 A only.

13  TheNHAI seeks folfowing relicfs from the Hor*ble Stprems Court:

a, Grant special lenve fo appeal agamst the mtpugmd common final judgment dated
08.01.2020 passed by the Hon'ble High Court of judicatime at Madras in W.. P, Nos.
21‘33311919 15211'!20{9‘3:11! 1499?32019

" .b. Grant ad —interimex —parte stay of the dperation of the impugned comimon ﬁmljuﬂgmmt
- dated 08,01,2020 passed by the Hon'ble High Count: nfjuﬂmath!a&lmh W. P Nos.
21883/2019, 1521772019 and 14997/2019.

c. Diréot the Confiruption: of the project by vacating-the. status quo ‘order gmntﬂd by the

Hor?ble High Court.
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14 Maiter has been disposed of by the Hon'ble Supreme Court vide final judgment dated
19.01.2021; the: Hon"ble Supreme Court set aside the judgment of the Hen’ble-High Court with-the -

ﬁiﬂﬂdﬁgdmﬁgus;

i. There is no requirement for pbtaining environmental cleatances for NH 45-A Villuppurem
E WH&W&)"&E lend acquisifion is not more than 40-meters on existing alignmients
- and 60 meters on realignments:or by passes; |
- il The Appellantis directed to-strictly-conform to the Notificafion dated 14.09.2006 as amended
by the Notification dated 22.08.2013 in the matter of sequisition of land being restricted to 40
* meters on the existing alignments and-60 meters on realignments.

#. The Minisiry % “Environment, Forast aud Climete Change, Goveriment of India shall
consiitute an Expert Commistes to examine. whethér segmeniation is permissible for
National Highway projects beyond s distance of 100 kms and, Jf permissible, wnder what

_ iv." The Appellant s directed to fulfil the requirement uf reafforestation in accordance with the

20 Regulatory provisions under EIA Nofification, 2006 for grent of
- “Environmental Clearance for National Highway projects.

2.1  Undersub seetion (1) clayse (v) of sub section (2).of Section-3 of the Environment (Protection)
Act; 1986, the Central Governmeént has the power to make rules for carrying-out the purposes of the

- said Act. Exercising the powers.corferred by the Envirominent (Protection) Act, 1986, the Ministry
had igsued the Environment Impact Assessment (ELA) Notification vids S.0.60(E) dated 27% January,
1994 mandating 32 categories of prdjects listed in the Sthedule-I to. ebtain prior eavironmental
cleasstncs (EC) based on the investment eriteria {originally it was Rs S0.crorss, which was eahanced

to R 100 orores). It is further submittéd that the Environmental Impact Asspsorient:
A statutory requirement for certain category of constniction and develbpinent.
eméndinent dated07.07.2004 in the EIA Notification, 1994.

22 Under the Bnviroament (Protection) Act, 1986 read with Environment (Protéstion) Rules,
. 1286, flve Ministty igs:issuéd-a notification number 5.0, 1533(E) dated 14,09.2006, in suppression of
- the notification number $.0.60(E) dated 27* January, 1994, ¥

43 Under the provisian of the EIA Notification, 2006, all new projects or activities listed in the
 Sehedule: to the EI4- Notification 2006 or the expansion or modernization of existing projecis or
aptivities Hsted in the Schedhde to the EL4 Notification 2006 shell be undertaken in &ny part of India,
as-applicable, only affer receipt of the prior environment cleatance from the Central Government or by
- the State Lével Environment Impact Assessment Authority (“SEIAA™), as. the :cqse- may be, The
Central Govornment utider sub Section (3) of section 3 of the Environment Protection Act, 1986 in
accondance with the procedure specified in the EIA Netification, 2006, duly constitutes SEIAA in the -

© 24 The eatry 7(f) of the Schiedule of EXA Notification 2006 provides as follows:

4 2 1\ - :}tﬂ g ¥ o - I | i : M
i . 71390
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Froject oF [Categary wilh threshold it T Conditions .
. ; .& B ;
T - Y FC R W )
A ET M@Wﬂhmmﬂndmﬁnﬂmmﬁmﬁs"ﬁﬁ .
T | Highways . | ) New National High i) Al NSwSnits: | Gemeral
) ; . |weysiand }ﬁishm?qujwﬁ; ﬁpmmly shall
F ﬂ}%ﬂﬁimﬂﬂﬂmtﬂm 'h} e Fighway | ’

| ways greater than 30 KM, expansion projets in | Note: Highways
[ nvolving additional rightof | billy temrain (above { include

way mﬁml&n 1000 m AMSL) | Expressways
“involving land acquisitionand | and/or ecologically | = .
Statmg "sh mmm»m sensifive Areds :

Upder ﬁ&pwvmmufﬂm EIA Nnttficatian, ‘:bﬂl]ﬁ New Naﬂnmit Highways and ezq.mnaon ﬁf
Hﬂnﬁnﬂﬁg&ﬂwﬁ greatér than 3ﬁkm, involving additional right of way or land acquisition greater
than 20 invelving lend acquisition or passing through more than one state-vwas listed in the Schedule

7 (£) of the EIA Notification, 2006, and such & project can be undertaken on!y after prior Environment
- Clu&rmcn fmnﬂm Gm&al Gmh'rmm.

S uﬂ mmim@ fosuied i mendmmt Notification 8.0, 2559(E) dmﬂ 22.08.2013. mmama
i p&a‘vl;ﬁaﬁ rnﬁdsm fu!luwg. -

e Sohihile, dgatnstsub-Tlem () of rem 7, i coliumn (3, for the vy ) Wﬁﬂwﬂn&
entyy Shafl e substiuted nomely.:- 7
ﬁﬂﬁxgﬁm of Nutlonal. Highways greater than 100 K involving additionil right of way or
mﬂm grsh’feﬂi"ﬁrl 40m-on existing a!ignwmmdﬁﬂ&m Mﬂé or by-
passes;” _ _ _

2.7  Inview. ufMpﬂanCwonlﬂ be required if, the proposed. mqmnsibn mwlvﬂmmﬁm

100 km ufiangﬁlmd&ddfﬁmmlﬂgMofﬁ'ay(RaW) ot land acquisition greater than 40m on existing

. alignments and 60m on re-alignments or by-passes. ﬁspe:mr@uﬁﬁmm; 2006 and -subsequent

- pinefidrienton22.08.2013, -0nly such p;lamt which meets both the conditions; 1.¢.,timmhui:lleugth of

'j J-m@wﬂwnﬂﬁuadmwm ﬂrmunmwmwfﬂmhiﬁmmﬂmu
'npnmr

: Fﬁr all m&ﬂaﬁmﬂﬁghmc}hwmamugg: S?mgﬁmyﬂmm
'mpﬁmmieatd berated upon 18 the cfitzria adopted implementing agency for
selection of the alignmeet. and *right of way’(RoW) for the proposed road project, Purther, the
- implementing agency has to propose 3 nikmﬂivc aﬁgﬁmtnta along with mdwisofmdm‘nﬂmml
- and social factor, _
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29  Sevetal other parameters-are also w‘t&ﬁm ToR stage like the desoription of the existing
‘situation of the land along the glignment, study of the Tand use pattern, habitation, cropping: pattern,
forest ared, location of natienal parks, sanctuary, conservation and community reserves and biosphere
reserve, tiger tegerve, elephant restrve, wildlife migratory routes, ecolegically sensitive areas,
mangroves, IUCN listed-endangered species, sand ‘dunes, nature 'of the terrain (plain, rolling, hilly),
sep, river, lakes, notified indistrial apeas, ctc. by employing remiote sensing techniques and also

2,10  Based onthe ELA stulies carried out, detailed Environmental Management Plan is prepared by
the project proponeat through NABET acoredited agencies based on the predicted impact including
budgetary proviston for the implementation of EMP, This forms « separaté chaptet in the ETA/EMP
report. and iy thoroughly svalusted by the Environmenta) Appeaisal Committee (EAC)/ Staté level
Expeit Appiaisal Commitier (SEAC) as the case may be. g

241 Apart fiom the regulatory provisions of the MoEFCC, the projéct proponant has to follow the
guidelings preseribed by the: Ministry of Road Transport and Highways (MoRTH)Indian Roads
Congress (IRC) fron time to time. Following are some references: -
1. IRC:104-1988 Guitlelines for Environmental Impact i
i, IRC-SP-2009 | Guidelines on Landscaping and Tree Plantation(TRC:SP-21-2009)
il MoRTH ~ Enyitontent Management Framgwork - A Guidance- Decument to deal with
- Envisonmentat Issues ‘during Planning, Design and Construstion of Roads Under the Project
- 301112019 (Diaft)
bv. 'Wild Life:and other environméntal guidelines

212 That the projects which does not fall uadér the purview.of the ELA Notification, 2006 and its
amendments, also need to obtain viearances from: various departments, ;
L Tree cptting. permission ffom eppropriate. authority for -fetést snd non-forest erea as per
prevailing laws; . SR T -
il. Consent to Exinblish and Consént to Operate for constyuction machineries from State Pollution.
.. Contrsl Boardrunder Air-Act, [981 (amended theteof) and Water Act, 1974 (amended thereof);
iii; “NoC from appropriate authority for setting up the canstruction camps; :
iv.  Permission from ground water authority fir withdrawing / sbstracting any ground water;
v. Permission-from the {migation dept. for abstraction of water from surface sources;
Vi, Permission.form raining dept. / dppropiiate authority for procurement of aggregates, sands and
bocrow area; B= 0 b
vii. Clearance fordiversion of forest land under Forgst Conservation Act, 1980;
vill,.. - Forest ¢leamance, wildlife clearance; CRZ cléarance and dther sistutory clearances.

T : 1362
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3.0 Cﬁﬁaﬂﬁfﬁnnﬂ*ﬁjﬁntnmlﬁ&ﬁ mﬁnﬁﬂ:mﬁfﬂhﬁ‘ﬂoﬁ&ﬁmﬂnﬂﬂ _

3. mummwdewm 3-&5.@10-1&.1{1 dated 15.03.2021 hes constituted the: Expert
Committee in compliance-of Hon'ble Suprome: Court Order dated-19.01:2021 to- exmimine whethiet
sqpnﬁmﬁﬁ: 15 peomissible: for National: Highmy expansion projects beyond a distance of 100 kms
and, ifpmnmib’le, miw wmmmnﬁmnm with the following. mambem

: e '. u-L..l HI@
. e ﬁ:ﬁmm VEERCE o T |
The muﬁmwmﬂ ;wtmmdﬂiemur overfive memingﬂniaﬂ zzmnm't‘sa 2521 m June
2021, 4Aumasi:.zm.1ﬁ Septeniber 2!121 and 7 Mm:h 2022,

4.9 Rnﬂmm!n fur S‘mnentniim

4,1 1-;f eveld vt fwm?ﬂﬂaﬂa :

SRR - Huiml Higlm&}' is a hmcnm sotridor ﬁ:r ﬂm—e.-nﬁt:p mgu. The

e '="'1engthofmﬁofthnmwkrﬁnuitﬁwﬂﬁim arid Thore; This conglomeration is
héferogendons n tefms ﬁfg&ﬁlﬁﬂfphﬂnﬂﬁ topography; traffic volume, existing deficlencies,
environtental charicteristics, traffic capacity, etc. Ti-has been explained by NHAI that as
such, developmentofa Hﬂﬁmal Highway corridor cannot betaken up in ong go ynder one
cantract dueto wmm-bmmmmlmd admminmﬁvem :

412 Addiﬁmal anﬁfsmdﬁprstnnpﬂandmﬂmﬁmmmnummnm@mmr
.'Wmﬁmmhﬁwnﬁeld mmmms@mmm@mmmmmum
side of the existing road ai concentric-widening; If all the;packages of the Brown field eorridor are
_mﬁquﬁkeinmﬂfmm Kerala/Karnataka border (700km, 25Packages) and other
seginenited corridors as englosed: it Anmexnre A, these will hot-come dnder the purview of EIA
'_'"mdmllmmmmmemﬂmammmhmmwmm
-- e:usﬁhmligmnmand 60 . anwahgnmtmr by-passes.

413 Agmimnfﬁm MTH* mkﬁqp damh:rpnmﬁ of NH pmieats niﬂﬁrt}u'mgh
m:grﬁdaﬂbn of ‘the mashi:lg Natmﬁal‘ E-hghwaz{m‘smb lrﬁghwa;rs h'rcludjnfg h:.'pasm ad
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Wmmaiwc&smnmmmmwmwmmbmﬂmds.mkmmmﬂm«hmm .

ﬂeﬂ pm_;m distinet from mwfmgm mmuraﬁgnmem, which is known: as Greenfisld

4-‘1»4‘ Ihzdmlmmt !fmg:thubmwn field alignments has limibed options for improvement due to

existinig alignment -with restrieted right of way st urban Kcations, high land acquisition cost,

i mﬁqghﬂqgm of varibtis utilitics and. &ismmﬁimgufmmrﬁ,lnrpmfﬂllmgmmﬂmg' .
'.__.’&mimmﬁtrﬂﬁnm The Greenfield atignment, however, ‘requirés prior Environmental Clearance |
7 'keeping in mind ﬂ:&inwm@ﬂmeaﬁmml:mmm topogrsiphy, ecology, land use pattern,

connectivity, lenath, other techio-sconomic aapents like design, eng;neerip& c and also the lgnd

- | mmﬁmmfmmmmmmmm

5" pening Balsontrt
o Complption. ﬁﬁﬂmmjms

44 Traffic

e ;&wnm_aswailﬁsmsaﬂlqﬁahvmlmmtﬁa traffic. B was bro

- 4.3 Rmurmnﬂ:‘mm

'_:_412 .@mmﬁmmamm _
: Immmﬂmmﬂmimmﬁmmmmwhupmmmmm

Shités, Distriots, differsnt : geo-teohnical and hydrologicat: condifions,

of it "'wmdummmlggmdesqmﬂm,uwmmrmﬂmblcmng
ity of water, different ﬂbmmm[mwiﬁmwmhﬁﬂ,mbdundm

: ﬁae.ylay very important role for strategizing the implermentation. In addition, individual package is

resoried to fﬁgﬁaﬁhnmwiﬁﬁ;gwﬂph}‘aiaal cmmd:mhnsm etiabie ﬁuﬂmawm& exetiite thess

- miﬁmahmmimhnnbr

4321 Rwabamdamﬁndthatthﬂemalmgehumbﬁnfpmjmgﬂmgﬁlmm&m 100 km
wihich: wete awarded during the year 2007 10 2018 for which all -upplicable ‘statinhry cleArances

: mclmﬁng Emﬁm] Cldamm: weie: obtained. However, NHAI could not schieve' the

targeted date. of completion. in many cases, NHAI also experienced severe difficulties in
mplementation of thess mega projects under BOT/DBFOT mu;-lting o miltifold eost & tine

’m«ﬂw mnm of the
Mmmlmm&elmd due to gbove cmﬁﬁﬂﬁﬁaﬁs LRt ,

3, 3.1 Mm@pmxmaﬁdr 20 mg;nr contyactors available-in'the country fur lmplanmntahon of
projects more han 100 ko in:terms of theit capacify in delivering the projsct, Hence, & single

. project beyond 100 km litits the competitive bids. Moreover, the Tate of awsvd.of 10,000 km
h_a_;mr, of project size greator than 100 km each, would again result into overloading of

on mgistl :5_3 foud canstruetion industry. The sharter leagth of project ersurés competitive

44,1 The traffic dengity & gd'ai;]i for éntire eorridor like Nurﬂ;-Sm.tjh,&Em-Wmf corridor
and Golden Quadrilateral & all other highways/roads is rot homogens -in pature requiring

| :,-x-ﬁﬂhmﬁmwnugmmmmwwmwummm Thus, based ori the |

L -mﬂm@f resources; Wm and gthep mhamta, the package size is decided,

2023 149 AM

ore smplayanent opportunity 85 campared to mega pnym and mlﬁnm S
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4.5.1 T[ntewphﬂly Eﬂ’mts*the Gmm cost and ﬂ;umt:on nftmplorhmmim ofth:

g ' pr:um hmmgmmmlm pIujr:m impﬁmnt rnld,-r in mlling these factors i projects

e

452 In plaiis; ’ﬂm major ﬂqmuamm a,re delays in vustlﬁmd mqmsim and engineering
ﬂl'mllmgw iu long bﬁdghb oh rivers and. pnnd, bmit-up afeas, presence of schools/hospitals

o % mmmmnf?mmmmgmm tions and
: .' project’as & singlé segment, ﬂwﬂ?ﬂﬂtﬁ&iﬂﬁﬂ’ reparatio tenderin
ﬁrm isaimmgufﬂm&uwhu g -Higlp in prioritizingthe
‘exeeiition of imptirtant foad sections.: mmaiw@a;dm the vishility of the
w&hﬂuﬁm namminﬁy it will hmd%ﬂm section afmﬂ%h:gp. :

59 Thﬂfi& onhibiits! clmmnﬁariargus’nunﬁ wﬁlmvmﬁmmlamfon over very large
grea and public hearing (PH).in several districts: dnd atrogs states in case of inter-state
'ahgmmm,m&liah is very tedious and. fime-consuming process. EC process would ueed to wait
il &lUPHS arscandmtnﬂ successfilly & thus causing delays. -

5.3 MORTH has guidelines and circulars. ﬁarmhml‘ﬁ: cysle of the project. All the safeguards as
- best: ﬁpngghin,fﬂm!ﬂkﬂﬂ care of dt.ﬁ'ing pm»ﬁaambzhty -:hsignmg, bid:dlllg, fmiplementation
. Cghdalsoo phase of the project, For all projécts, irrespective of any applicability of any
“stattory eléarances, the IRC guidelines are sdopted by NHAI duriig dosignitg for-entire Tife
' cycle pf the project. mumdmwﬁnmmmmtm&
mmmn ; -

54 :Tha RC sw:ial PuBllﬂﬁan. RC:SP 1&0&&2&15-“&::&11:1“ of- P@Mm
| on of Environment Mamgemmt Pfan"lays&mwmpmaw - guidelines
in conformity mmﬁwemmWhemnﬂﬁaMoEFCCmgm&u:gﬂmpwfmﬁmdeﬁms
- Object of Environtent Impact, Principles of Enviranment: Management Plan (EMP),
-....ﬂhme of ‘Techaology, Criteria for Evaludtion of ' Relative. - ...MBLBI Alternate
',EmmenmIMQmmnnngmmjaﬁpu”‘ silitics-antl. Acoouriabilities.
tuidelitiss exhanstively cover the Chiscklist reforred mﬂ:ami mﬁﬁw 2006,
hra Envhﬂanmenrh!mmmntl‘lm '

- 83 Af Pr#mshmﬂm Stage (PC), Gnmtruutmn Suge (C) and ﬂpm,tlan Stage (0).
 IRC:8P;108-2015' alﬂng with other bastpmnmﬂdopbd in NHAI prq;mts is enclased as
'."'AMIIHCE ;

5.6 thm;mst m@mm rega:ding:thﬁ htghwag,r prujmmﬂmmf the

mmwg al;gmﬁenf lehgth less than 1:}0 ki awarﬂnd by MW Bﬂiﬂzy
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mmmﬂmmmingmmmp@mmm“mmwm illy-in time or -
ar¢ getting implemented timely. Howsver, majority.of highway profects havhmghngth of more '
et 100 ket Have been either unduly delayed or many of them had to be terminated,

57  Seginentation. of road mﬂhwdaslmbh undﬁrwrhm circumstances and can be considered
foi: highway/ tSud. peojects, This shiould be resorted to.in sucha fashion that the project work "
gets completed in a timely and cost-effective fashion anﬁdmﬁnnnfthssanmshw[dget
.mﬂecMhth&ElA—EMPmport. :

58 Mﬁmﬂaanmﬁmnﬁmﬁ]%nmsthudoﬁeﬂhyhﬂ?ﬁ@ﬂﬂt&ihaﬂdmmm
‘the iaplementation of EMP/BIA, sll documents:addressing the environmental issues should be
: uhnhm consideration beyorn] the segmentation of the Roadﬂ:lighwa}r projéct.

i $;;9.' “Wihile Simplen ng the mﬂ.ﬂﬁﬂam;rgm]mhsﬂmmpmmhﬂftyufmemmmmm
s e ﬂmaﬂ&aﬂa&tymmwmmﬂiummmmmﬁemcmwmﬁsmMgﬂm

AL DCL,; cthet implementing sgencies of MoRTH: shal] prepare: the Envitohmental
i _.'lmpncsa;mmmtmpngtfnfeaqhnfthe Wﬂfﬁﬁﬂpmmmbﬂmﬂmﬂib
S ental Audit/ Assessment. EIA-EMP shall be prepared:including getary provisions
- and its ‘implementation as per guidelines/ - circulars of MOEF&CC /MoRTH /IRC.
* Segmentitiol of & corridoriroad: project shall be-such that a particular notified Protected Areq
- and'its Beo sensiftes Zone is covered undermglaugmntwhmswhmismvmd under
‘multiple-segments; EIAREMP will be carried out for all such segments phssing thmugh the
GWMPMMMMESmehWMIm e

e
- .J

5.11 NHAI would be aware while preparing a DPR that their project. mﬁﬁmmqfaﬂ the safe

gumedi/mitigation measures a8 Ser IRC/MORTH guidelines anid -coniitions: ﬂﬂpuhia& under.
FCA 1980 and/br WPA lm?brﬂiemmhe&pasmﬂmughmm_____ i8/pto

Areas or nﬁmm

512 NHAUNHIDCL & other implementing sgencies of MoRTH mey consylt: State Forest
TN wumtmnpmrmﬂmﬁnﬂmﬂmafaﬁmmﬁmmmmmoh

: -Mﬂmpmmgufm or meins scgments/packages passing through notified Protocted Areas
 Ecosensitive Zoiigs / Wetlands, -

513 Ministry to workout, an appropriate mechanism to resolve Immm—wi]dhfﬁ mﬂmt during
i mnwmimnfmmghﬁwsmm ¢onstruetion.

: 514 M-IRWHIDCL ot an}f other implementing agencies of MoRTH should analyse the project
© . during the planning to operation stage in view of the ‘Environmental Aspects® through their
own environment assessment divigion./ scﬁequatelytmmd skilled mafpower and experts.

515 - It would be tore.feasible f MORTH uses the.Groen Pori being developed by MoEFCC
- stating all thé gnviroimental sengitive areas/ Forest/ Wildlife zone/ Water bedy/ CRZ zone/
:mmwﬁhrﬁuum gtc., whith vnll be hslpful for designing all tho girojects and préparation of
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of MABET accre HA/EM
'EGPMmmﬁﬂjwwmgﬁuﬂw[ﬁnﬁwmw

318

"Eaﬂhﬁfﬁﬁmﬁﬁmm follows Environir
* to.Conitriiption Stage, The EMP for NEA project inoludes a list of all preject:related

" File No, 3-65/20201A-ll (Computer No. 139754)

1823 Tobs

mmmmmmmmmmﬁmm mmtaﬁmﬁfthe
alignment. NHAI can state the ctivironmental issues gl the time pf D

i '.m@mﬁamqummmmmmﬁmﬁwﬂmgﬂeﬁm
consultant: for deyeloping Bl ‘end are required to develop fresh

NHAI mﬁnﬂéﬂngteam makes. afforts to develup anirnal underp&ssasto gvoid hiyman animal
wonfliot baséd on wildlife guidefines. . .

Thiere js also. a;pmmsmn of nominatingan ElwmﬁmnnﬁiExpuﬁbr sach-and every project of
NHAF irespective of brownfigld and (ireenfield ‘28 part of s Construction: Supmiaim
activity. Ageordingly,. as a-part of this activity-all compliances of environsents safeguards in
edatics, with the EMP end tacrithiy/balf wﬂym :ﬂpﬂrﬁmaubmmdmﬂw
@J ﬂﬁmfornompl‘mmpmtmng o _

it -wmmrmmm

g "‘" ‘&t different stapéy oF project (design aod préconstraiction tags; constriction

Wﬂndﬂm Environmental

; mdmmntntuanJ, remedial ndeasutes, and -tefereice to
' ent measures are given:in Amniexure D; Based

"+ on this gederic mmmhansivé EIA-EMP, DPR consultant and Contrgctors draws the

321

#njadt speciﬁo EMP covering all thufmpecta as perr applmahthty

' Enmmmmlaudnafmphﬁa&mhgamﬂ:m&feﬂthbiliwp&ded dtminguperaﬁon stage

. _.__af upmlhmﬂ pm}m shduld be a mandatory requirement.

1 ;néﬁhlﬁpmuﬂ ufgmu belt mqmres mnmchm of IRCéEP-E] -2009 guidelines for detailed

‘monitoring mechanism. Committes is-of the apinion that green 'bélt should comprise of only
natlve species and ‘work ‘should be underiaken’ preferably by .any: mdihhcmd?ﬂm

; Gammiw mnludiﬁgm forest dq:mt

60

Eeg‘n&ntﬂtim of rosd mﬂjeﬂs, is dmmbl&imder certsin circumstarioes ariﬂ ofm be considered
fﬂﬁugl'lﬁwf road profects. This should be rssorted torin such 2 fishion that the project work

. -gets. completed in a timely :and cost-efféctive fashion and duration of the same ‘should get
 réflegted th the EIA-EMP report, It is with his. objective in tiind thst the pplisability of priar
|G, 88 per EIA Netification 14092006 and its subsequent-amendments shall hiold good:for

S M&BF‘

expﬁim‘inn of Narional Highways and mwmdmﬂﬁﬂow Notifigation No, S.0.
2).dated 22,08.201% issued: by MoEF&CC. Guidelines/GMs/ordess -issusit by
$&CC ‘shall be Toliowed for formulation of EIAEMP report. Prepasation o BIA and
lememﬂmaﬂmmnhmﬂdbemmmﬂpmnfmmwmummmm
vorittictors, concassiofiaires and’ indepmﬁént Jsupervision consultants to maintain
anmwnmml suﬁmnab&lny _ :

7, MOEFCC on 13/07/2023 11:49 AM:
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62  Edvirohmental modit ufmmplmd package should bedune within defiset liﬂbﬂl!r?ﬂ'hﬂﬂmﬁ'
operstion stage:of upcoming peojects.

63  NHAUNHIDCL orany dther impletenting agencies of MoRTH should analyze the-project
during the planning'to operation stage in view of the *Environmental Aspects™ through their
own ﬂm:inmmnhi assessment-division / adequate}y trained; skilled mnrmuwu- and experts.

oG NI;MWHIDGL other implementing agencies of MoRTH. shall pmpamﬂ:e Ehmmi

g Assessritent deport for each of the segments of the expansion. project based on the

g g Brvirsomental Audit/ Assessment: ETA-EMP smlmmﬁlﬁd;ﬂmgmwmms

and  its implementation as per guidelines/ circulirs of MOEF&CC. NMoRTH /IRC,

Segrientatioh. ﬂfamnﬁou‘mdﬁwjm shall be such that a particular notified Protected Area

anid its Beo sensitive Zione s covered uhder single segment ot in case such'aréais covered under

pﬁwwwmmuu:mmaumwmngmm
. anmmﬂﬂfammmimmmmmwmlm

6.5 - NHA NHIBEL & otfier imﬂefmntmg agenciés of MoRTH 'may corisult State: Forest
enit/Environpent Depittmient prior to the finalization of elignmedts or expanision ofa
p‘a mmﬁsmg of'one or more segments/packages passing Wmﬂﬁnﬂ?ﬁwm
fﬂmﬁamﬂﬂﬁhﬁd&

66 Since DPRs are prepared package-wise, the segmentafion details: of packages dlready
mﬁmﬂ@n@m%@ﬂﬂaﬂmﬁammufmpr}mb;mﬂEw
mpmﬂﬁbmnsﬂmnmofmqﬁmmm particular stretch: fmtibnfmﬂm including
tbesmlmmmmﬁemrﬁm

67 mmmmubﬂmﬁwammmmmmmmwMawm
. scoreditation verfificate as per Standard ToR issued by the Ministry. Thelplémenting Agency
- {NHA, 3L, ‘ete.) requires to relok at the selection guidelines: of NABE:
: éﬁnﬁlmﬁrdﬁwluplnglﬁfEMP andare required to ﬁ'eahSDP terensme oﬁ]ygmd-
quelity consultants are on boanded. _

6.8  Committoo is of the-opiuion that green belt should comprise of.only native species and work
should be undertaken preferably by any credible Central/State Govetfiment agency including
state forest départment as is being done at present as a deposit work for betier results and
accountability and. the: same-should be Ineorporated in fuituire agréement /eontracts for road
development. However, &5 suggssted by Mﬂﬂﬁﬁ;ﬂﬁtﬁﬁl&mphnhﬁm :
ageticies shay dlso he entrusted the work duly ﬁllmﬁuﬁﬁﬁhblishedpmmium

69  Oncethe EIA/EMP report is prepared it can be uploaded on the Portal of MoRTH/MoEFCC.,
610 Whiloimplementing the road/highway project it is-the responsibility of the NHAUMoRTH to

- ensure.that all the safety measures and conditions stipulated in the IRC guidelines are being
'.mdhew:lm&aﬂ theasures preseribed in the ELA/EMP repoit are impleronted ii letter and sprm,

Sy
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6.11 MoEFCC shall monitor the complience of the EIA/EMP of the project &s a part of their
monitoring scheduls and mechanism.

Mukhupaﬂhjay
Joitit Aﬂ#i&ar
Nmonal Highwws
Authority of India

(Member)
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Annexure A
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Annexure B
Terrain/ area specific environment compliance being followed by Implementing Agency

Project Road Passing through Hilly/ Mountainous Terrains

= Hill cutting and slope protection shall be done in an eco-friendly manner as per geological

sirata of area. Further, adequate number of drainage structures shall be provided for
e the Sus s Silicen

* NO waste material and cut material shall be stored in and around hilly region, Muck disposal
planned shall be duly approved by the local authority. Wherever any such muck disposal sites
fail within forest areas, the same shall be undertaken in accordance with the approval of the
state forest department.

* Blasting of rock material shall be undertaken in a controlled environment to minimise the
impact on surrounding areas as well as on the flora and fauna.

Project Road Passing through Coastal Areas

» Adequate mitigation measures shall be adopted as per CRZ Notification 2019 for maintaining
the existing title scenario of the water course. All the construction activities shall be done as
per the norms/ provisions of the said notification.

« It will be ensured that bare minimum mangroves are affected during construction/ widening
of road. The mangroves conservation plan shall be prepared (by authorised research laboratory
Government institute with expertise on Mangrove) and compensatory afforestation of the
mangroves will be done as approved by the competent authority of the state government.

Stretches Passing through Built-up Areas

Adequate number of Foot Over Bridges (FOBs) / Subways / Pedestrian Underpasses / Vehicular
Underpasses (VUPs) / Flyovers / Service Roads shall be provided with proper signage,
particularly nearer to sensitive areas like Hospitals/ Schools.

Stretches Passing through Forest/ Protected Areas

= ROW shall be restricted to the minimum, ensuring least impact on flora and fauna with
minimum forest land diversion. These will be supplemented with fencing/ guard wall on either
side of the carriageway for the safety of stray animals.

* Adequate number of structure/ overpasses/ elevated sections shall be provided following
guidelines of the MoEF&CC and as per the recommendations of the state Chief Wildlife
Warden.

« Prefabricated structures shall be preferred in forest area instead of cast-in-situ to minimise
disturbances during the project execution.

» No camp sites, facilities shall be allowed within 500m radius from forest areas.
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Modern eco-friendly technology shall be adopted to ensure minimum disturbance.

» Adequate number of balancing culverts will be provided to avoid any water logging in the
forest area,

+ Within Wildlife proximity/ notified ESZ areas, widening of existing road is avoided or
proposed alignment is deviated from crow-flight to avoid traversing through ESZ areas.

Stretches Passing through Notified Critically Polluted Areas

* No hot mix plant/ crushers / batching plant shall be established within 10 km of critically
polluted area.

* No raw maierial or construction wastes shall be stored in these areas.

» The construction activity shall be regulated and done in the lean hours of the day when the

pollution levels are low.

Proper signage and barricades shall be ensured at all the temporary diversions.

Water sprinkling shall be done during earthwork operations to avoid dust pollution.

All construction material shall be carried on trucks covered with tarpaulins.

Proper first aid facilities/ tie-up with the PHCs/CHHs/Hospital shall be ensured for safety of

workers.

= The recovery van and adequate persons shall be deployed for any slippage of
lubricant/oil/hazardous materials.

Stretches Passing through Wetland/ Low Lying Areas

» The embankment shall be constructed above the highest flood level (HFL).

+ The alignment shall be determined with bare minimum impact on watetbody.

+ Adequate stractures like minor bridge/major bridge/ elevated corridor/ balancing culvert shall
be provided for maintaining the existing drainage pattern and free flow of water.

* MOoRTH shall also inter-alia, ensure compliance to the relevant stipulations by the Consultant/
Engineez, Project in-charge at field level of the concemed implementation agencies,
contractors/ concessionaires etc.

ek
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Summary of Best Practices adopted by NHAI to Safeguard Environmental

Following are the major IRC guidelines adopted by NHAI during designing for entire life cycle

of the project.

IRC:SP:108-2015

Guidelines on Preparation and Implementation of EMP

[RC:104-1988 Guidelines for EIA of Highway Projects

IRC:SP:21-2009 Guidelines on Landscaping and Tree Plantation

R RORI0T] Guidelines on Requirements for Envitonmental Clearance for Road
Projects

IRC: 81 — 1997 Guidelines for Strengthening of Flexible Pavements Using Benkelman
Beam Deflection Technique, 1* Revision

IRC: SP-48:1998 Hill Road Manual

IRC: 8P :73 —2015 | Specifications and Standards for Two Laning

IRC:SP:84-2014 Manual of Specifications & Standerds for Four Laning of Highways

IRC: 37-2012 Tentative Guidelines for the Design of Flexible Pavemnents, 3™ Revision

IRC:SP:87-2019 Manual of Specifications & Standards for Six Laning of Highways
(Second Revision)
Guidelines for the Design of Plain Jointed Rigid Pavemenis for

IRC: 582015 Higlrraye, 4° Reﬁ;:;sn Rigi

o Report Containing Recommendations of the [IRC Regional Workshops

IRC:SP:27-1984 on Highway Safety

IRC:SP:58-2001 Guidelines for Use of Fly Ash in Road Embankments

IRC:5P:98-2013 Guidelines for the use of Waste Plastic in Hot Bituminous Mixes

IRC:8P:99-2013 Manual of Specifications & Standards for Expressways

IRC:103-1988 Guidelines for Pedestrian Facilities

IRC: SP: 32-1988 Road Safety for Children

IRC: 37-2012 Guidelines for the Design of Flexible Pavements

IRC: SP: 44-1994 Highway Safety Code

IRC:53-2012 Road Accident Recording

IRC: SP: 55-2001 Guidelines for Safety in Construction Zones

IRC:10-1961 Recommended Practices for : Borrow pits for Road Embankments
Constructed by Manual Operation
Recommended Practices for Treatment of Embankment Slopes for

IRC:56-1974 Sy et b

JRC:119:2015 Guidelines for Traffic Safety Barriers

IRC:120:2015 Recommended Practice for Recyeling of Bituminous Pavement
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IRC:SP:42:2014 Guidelines for Road Drainage

IRC:SP:5(:2013 Guidelines on Urban Drainage

MORT 250-2013 Specifications for Road and Bridge Works, 2013 (Fifth Revision)

Standard Plan for Highway Bridges -Prestressed Concrete Beams and

RCC Sleb Type Superstructure Volume-II

MORT 278-1-2010 | Guidelines for Expressways Part [

MORT 278-2-2010 | Guidelines for Expressways Part I

MORTH Circular] Tentative Guidelines for drainage through Rain Water Harvesting

dated 05.09.2013 and Artificial recharging along National Highways

MORTH Circular| Rain Water Harvesting and Artificial recharging along National

dated 03.09.2019 Highways Standard Operating Procedure.

Principles to be adopted while considering the highway near or within

MORTH Circalar| Wildlife Sanctuaries/National Parks/Animal Corridor-Adoption of

dated 02.08.2019 Mannual entitled "Eco-Friendly Measures to Mitigate Impacts of Linear

Infrastructure on Wildlife" approved by MoEF&CC

Principles to be adopted while considering the highway near or within;

wildlife sanctuaries/National Parks/Animal Corridor —if unavoidable land

would be acquired with RoW of not more than 30 mtrs

MORTH Circular Digging of Pulads)‘ Nalas/ Water B{:-:!ies{ Rivers and utilization of soil

dated 31.08.2017 thereof for projects of water conservation in the drought-affected areas of
; the country

MORTH Circular| Collection and re-use of waste plastic- all plastic waste collected from on

dated 27.08.2019 and around NH may be used for road construction

MORT 256-2-1997

MORTH Circular
dated 29.05.2019

The Indian Roads Congress ([RC) Special Publication, TRC:SP:108-2015- “Guidelines on
Preparation and Implemeniation of Environment Management Plan” lays down
comprehensive guidelines in conformity with the extant policies of the MoEF&CC regarding
Scope of the Guidelines, Object of Environment Impact, Principles of Environment Management
Plan (EMP), Choice of Technology, Criteria for Evaluation of Relative Merits of Alternate
Technologies, Environmental Monitoring Programme, Responsibilities and Accountabilities.
These guidelines exhaustively cover the Checklist referred to the EIA notification, 2006,
comprehensive Environment Management Plan at Pre-construction Stage (PC), Construction
Stage (C) and Operation Stage (O), background note on Carbon Footprint, Guidelines for
Identification of Debris Disposal Sites, Guidelines for Rehabilitation of Dumpsites, Quarrics and
Borrow Areas, Guidelines for New Quarry Management, Guidelines for Siting, Operation and Re-
development of Borrow Arcas (Earth and Gravel), Guidelines for Sediment Control, Guidelines
for Siting and layout of Construction Camps, Guidelines for Mitigation of Impact on Protected
Areas, Guiding principles to be followed at the project development stage, and Environmental
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Further, wherever required, MoRTH and its Project Implementation Agencies shall obtain the
statutory clearances in respect of:

(i)  Diversion of any forest land;

(i)  Wildlife Clearance

(iiiy CRZ areas

The statutory clearances in respect of the above shall continue to be governed by the extant policies
and statutory requirements of the MoEF&CC.,

Baged upon the expetience of MoRTH and its implementation agencies, it has been endeavored to
categorize the terrain/ arca specific compliance requirements generally stipulated by the
MoEF&CC for EMP in respect of highway projects. Specific care shall be taken by MoRTH and
its implementation agencies in ensuring compliance to the provisions of IRC:SP:108-2015.
Terrain/ avea specific compliance requirements are broadly summarized as follows:-

1; Stretches passing through Hilly/ Mountainons Terrains

(i)  Hill cutting and slope protection shall be done in an eco-friendly manner as per the
geological strata of area. Further, adequate number of drainage structures shall be provided
for maintaining the existing drainage pattern,

(i) No waste material and cut material shall be stored in and around hilly region. Muck
disposal shall be planned and got approved from the local authority. Wherever any such
muck disposal sites fall within the forest areas, the same shall be undertaken in accordance
with the approval of the state Forest Department.

(i)  Blasting of rock material shall be undertaken in a controlled environment to minimize the
impact on surrounding areas as well as on the flora and fauna.

2. Stretches passing through Coastal Areas

(i)  Adequate mitigation measures shall be adopted as per the CRZ Notification 1991 and its
amendment of 2011 for maintaining the existing tidal scenario of the water course. All the
construction activities shal! be done as per the norms/ provisions of the said notification.

(ii) It will be ensured that bare minimum mangroves are affected during construction/ widening
of road. The mangroves conservation plan shall be prepared and compensatory
afforestation of the mangroves will be done as approved by the Competent Authority of the
State Government.

3 Stretches passing through built-up areas:
Adequate number of Foot Over Bridges (FOBs)/ Subways/ Pedestrian Underpasses/ Vehicular

Underpasses (VUPs)Y Flyovers/ Service Roads shall be provided with proper signage, particularly
nearer to sensitive areas like Hespitals/ Schools.
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4, Stretches passing through Forest/Protected Areas

(i) ROW shall be restricted to the minimum, ensuring least impact on flora and fauna as well
as forest area. These will be supplemented with fencing/ guard wall on either side of the
carriageway for the safety of stray animals

(ii) Adequate number of underpasses/ overpasses/ elevated sections shall be provided
following guidelines of the MoOEF&CC and as per the recommendations of the State Chief
Wild Life Warden (CWLW)

(iii)  Prefabricated structures shall be preferred in forest area instead of cast-in-situ to minimize
disturbances during the project execution

(iv)  No camp sites shall be allowed within the forest area

(v)  Modem eco-friendly technology shall be adopted to ensure minimum disturbance.

(vi) Adequate number of balancing culverts will be provided o avoid any waler Jogging in the
forest area

5. Stretches passing through notified critically polluted areas

(i)  Nohotmix plant/ crusher plant or batching plant shall beinstalled within 1¢ km of critically
polluted area

(ii) Noraw material or construction wastes shall be stored in these areas

(iii) The construction activity shall be regulated and done in the lean hours of the day when the
poltution levels slightly go down.

" (iv) Proper signage and barricades shall be ensured at all the temporary diversions

(v)  Water sprinkling shall be done during earth work operations to avoid dust pollution.

(vi)  All construction material shall be on trucks covered with tarpaulins

(vii) Proper first aid facilities/ tie-up with the Primary Health Centre/ Community Health Centre/
Hospital shall be ensured for safety of workers

(viii) The recovery van and adequate persons shall be deployed for any slippage of lubricant/ oil/
hazardous material

6. Stretches passing through Wetland/ Low lying areas:

(0  The embankment shall be constructed above the Highest Flood Level (HFL).

(i)  The alignment shall be determined with bare minimum impact on a water body.

(iii) Adequate structures like minor bridge/ major bridge/ elevated comidot/ balancing culvert
shall be provided for maintaining the existing drainage patiern and free flow of water
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(eneric EMP for Environment Aspects

SL
No.

Stipulations

Compliance

Statute / Guidelines |
{ Circular (*List of |

applicable IRC |
codes given in end)

Alignment plan, with
details such as nature of
terain  (plain, rolling,
hilly), land use pattern,
habitation,  cropping
pattern,  forest  area,
environmentally sensitive
places, mangroves,
notified industrial areas,
sand dunes, sea, river,
lake, details of villages,
tehsils, districts and states,
latitude and longitude for
important locations falling
on the alignment by
employing remote sensing
techniques followed by
ground trothing,

Land use / Land cover mapping
along with detailed alignment by
remote sensing techniques shall be
prepared and  provided in
Environmental Impact Assessment
Report.

During the detailed project
preparation phase, the following
investigations shall be carried out
prior to finalization of alignment.

s Topographical,

¢ Hydrological;

s Geo-technical; and

s QGeological Investigation (in
case of roads in hill areas and
areas of high seismic activity)

Following guidclines shafl he
followed in desert areas while using
cohesion-less soils for embankment
construction.

e The alignment should follow the
natural ground level to the
extent possible and the
embankment shall be restricted
to minimum to achieve ruling
grades.

e Slope of the embankment
should be 3(H):1(V) or flatter

IRC:SP:73-2015
IRC:SP:B4-2014

Procedures and criteria
adopted for selection of
the final slternative with
1easons.

Analysis of alternatives shall be
drawn based on comparison for
selection of the best option by
discussing following aspects:

IRC-SP:73-2015
[RC:SP:84-2014
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SL

No.

Stipulations

Compliance

Statute / Guidelines
/ Circular (*List of
applicable IRC
mges given in end)}

Justification for Selection of
proposed Alignment

Details of alignment
modifications mncluding
avoidance of water bodies,
protected area, archaeological
statue/structures

Bypasses, Realignment, Curve
Improvement

Comparison of Pavement
Options (Rigid Pavement and
Flexible Pavement)
Environmental &  Social
Consideration like
Improvement of air & noise
quality, Avoidance of Impact of
Sensitive,  Cultural  and
Community Properties, etc.

With and Without Project|

Alternatives

Provision

of

bypasses/diversions/under
passes for the stretches
passing through a city/

town/built up area.

The major settlement areas shall
be generally avoided by
providing  Bypasses and
realignments.

Adequate number of pedestrian
/ Cattle underpasses to be
proposed at different settlement
area as per traffic survey. Apart
from this footpath, foot over
bridge, guard milings, service
roads, and street lightings etc.
will enhance the safety of
pedestrians.

IRC-5P:73-2015
IRC:5P:84-2014
IRC SP 87-2013
IRC: 37-2012

Forest

Forest Conservation Act, 1980
and The Forest Conservation
Rules, 2014 & its second
amendment states that the

Forest Comnservation

Act, 1980

Forest Conservation
Rules, 2014
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SL
No.

Stipulations

Compliance

Statute / Guidelines
{ Circular (*List of
applicable IRC
codes given in end)

project will require forests
clearance if diversion of forest
land is involved.

For linear projects, the in-
principal approval for diversion
of forest land will be granted by
the Regional Office
(MoEF&CC)

Diversion of Forest Land to be
minimized to the extent possible
and bare minimum PROW shall
be proposed in forest areas,

NHAI Circular no.
NHAT/
SRD&Q/ICGM
(T)/2017 dated
12.06.2017 on
Guidelines for
preparation of DPRs.

Protected Area under
Wildlife (Protection) Act
1972

As per Wildlife (Protection)
Act, 1972, any activity
involving use or alteration of
any part of a protected area
requires approval and
consideration of the NBWL.
Additionally, any project
located within the Eco-Sensitive
Zone (ESZ) around a National
Park or Sanctuary also requires
recommendation of NBWL.
Further, as per the circular (F.
No. 6-62/ 3013 WL) of Wildlife
Division, MoEF&CC dated 22™
December 2014, “The cases of
re-surfacing and strengthening
of existing Highways, not
involving widening within
Protected Areas will be possible
without reference to Standing
Committee of National Board
for Wildlife”,

For projects passing through
any protected area, provision for
adequate nos. of animal

Wildlife (Protection)
Act 1972
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" Statute / Guidelines
" / Circular (*List of
No. SHpRlalow T:omptinuce applicable IRC
codes given in end)
underpasses shall be provided
for movement of animals.
Culverts and bridges shall
facilitate the movement of small
animals and reptiles.
6. | Tree Felling in forest area Obtain trec felling permission | Forest Conservation
from State Forest Department | Act, 1980
Tree felling is to proceed only | Farest Conservation
after all the legal requirements | Rules, 2014
including  attaining of In- | Time to time circulars
principle  and  Formel | jssued by MoEF&CC
Clearances from the State Forest regarding tree felling
Department are completed and
subsequently a written order is
issued to the Contractor.
Tree shall be felled by the forest
corporation / contractor of user
agency (if forest
corporation/forest  department
declines to cut trees in time
bound manner),
NOC / consent of forest
department incase tree is felled
by the coniractor engaged by
USer agency.
7. | Tree felling on non-forest Permission from the competent | Time to time circulars
area authority under local law / FC | issued by MoEF&CC
Act 1980 regarding tree felling,

Tree shall be felled by forest
corporafion/contractor of user
agency (in case forest
corporation/forest  department
declined to cut trees in time
bound manner).

All stipulated conditions shall
be complied and felling job
should be carried out under
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No.

Stipulations

Compliance

Statute / Guidelines
/ Circular (*List of
applicable IRC
codes given in end)

close super vision of forest
department/local authority

Slope protection and
erosion control.

e Attime of slope stability analysis
following shall be considered:
{i) Steep as well as heavy cuts are
avoided, (ii} Flora and fauna of
the area are not disturbed and (iii)
Natural drainage pattern is not
obstructed.

¢ For high embankments, geo-
technical investigations
{determination of C, ¢, density
etc.) of the available material
need to be done to check its
suitability as fill material.

e In case of the CD structures,
measures for preventing siltation
and scouring shall be undertaken.

e Bio-twrfing of embankments to
protect slopes.

e Slope protection by providing
frames, dry stone pitching,
masonry retaining walls, planting
of grass and trees.

IRC: 56 -1974
Clause No. 306 and
305.2.2 MORT&H

Pedestrian Crossing
Facilities

Adequate and safe pedestrian
crossings facilities like subway, foot
over bridge, foot path, under pass
shall be provided

IRC:SP:56-2011
[RC:103-2012

10.

At grade crossings for
vehicles/ rail

Adequate at grade intersections shall
be provided based on technical
feasibility

IRC:SP:41-1994
IRC:54-1974

Il

Wayside amenities

Wayside amenities like petrol station
/ service centre, rest arcas including
public conveyance, food courts, etc.

IRC:SP:84-2014
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SL
No.

Stipulations

Compliance

Statute / Guidelines
/ Circular (*List of
applicable IRC
codes given in end)

12.

Lioht

¢ Proper lightning along the

highway to be done to provide
clear view of road during dark.
Highway lightings including
high masts will be provided at
intersections in order to improve
the night time visibility.

All the built-up locations as well
Underpasses has been proposed
lighting arrangements.

IRC:SP:84-2014

13.

Service Road

Service road shall be provided
whercver feasible, especially in
built-up areas.

[RC:8P:73-2015
IRC:SP:84-2014

14,

Road side Drainage

Raised embankment and

IRC:SP:50-2013

faciliies and  cross provision of roadside drainage | IRC:SP:42-2014 on

drainage structures to prevent damage to pavement | IRC:SP:108-2015
due to water logging on the road | MoEF&CC & WII
Provision of adequate no. of | 2016, Eco-friendly
cross drainage structures. measures to mitigate
Increase (vent and height) in | impacts of linear
waterway of existing structures. | infrastructure on
Considering the adequacy and | wildlife
hydrological requirements,
additional culverts & bridges
shall be proposed.

15.| Flooding /  Water- Provision of adequate number ; IRC:SP:42-2014
Logging of Cross Drainage structures

based on hydrology study of the
area

All Cross Drainage (CD)

+ structures shall be designed for

50 year HFL return period and
bridges designed for 100 year
HFL retumn period

Water ways of bridges and
culverts may be increased.
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Statute / Guidelines
SL [ Circular (*List of
No. Stipulations Compliance applicah;{e IRC
codes given in end)
Roadside drains shall be
provided.
Embankment height to be
raised along low lying /
potential water logged areas.
Improvement in  existing
culverts / Bridges to increase
their carrying capacity.
16.| Rain water harvesting Rain-water harvesting pit shall | CGWB Guidelines
be provided as per the ground
water table and rainfall of the
said area.
Rain water harvesting pit should
be at least 3 - 5 m above the
highest ground water table.
Provision shall be made for oil
and grease removal from
surface runoff before diverting
it to the rain waier harvesting pit
I7.| Safety’ along  the Proper signage and barricade to | IRC:67-2012
proposed alignment divert traffic, prevent accidents, | IRC:SP:55
display timings of construction | TRC:119-2015
etc. shall be done. IRC-8P:73-2015
S&fct:t*h hﬂmfghshﬂl;:hpmﬁdﬂ IRC:SP:84-2014
on e ankment | rp e op 872013
Section (where the height of IRC: 37.2012

embankment is more than 3.0
m)

Provision of retro-
reflective warning sign boards
near school, hospital and
religious places

Signs and marking viz, cat’s
eyes, delineators,  object
markers, hazard markers, safety
barriers at hazardous locations
Horizontal and  wvertical
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SL
No.

Stipuiations

Compliance

Statute / Guidelines
{ Cireular (*List of
applicable IRC
codes given in end)

geometry as per IRC
Specification

18,

Sound Barrier

Sound Barrier shall be
proposed near  sensitive
receptors  like educational
institutes, hospital / health
Centre or any other place as
suggested during community
consultation

The Noise  Pollution
(Regulation and
Control)
(Amendment) Rules,
2010

19,

Water Bodies

The banks of water bodies along
the road shall be protected by
means of berms ctc. as

 designed.

Any wells, ponds and tube wells
incidentally lost will be
relocated immediately. The
location and siting of the
relocated source will be based
on the consultation with the
locals.

Execution of enhancement
measures at identified water
SOUTCES

Capacity of Ponds shall be
maintained by cither increasing
the depth of pond or increasing
the area of the water-body.

20.

Waste Management and
Disposal

Unproductive / wastelands of
adequate capacity shall be
selected for dumping sites away
from residential arcas and water
bodies

Public perception and consent
from the viilage Panchayats has
to be obtained before finalizing
the location.

MORT&H guidelines
Construction and
Demolition  Waste
Management Rules,
2016
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No.

Stipulations

Compliance

Statute / Guidelines
/ Cireular (*List of
applicable IRC
codes given In end)

The existing bitumen surface
and excavated material shall be
reused.

Unusable and non-bituminous
debris materials should be
suitably disposed off at pre-
designated disposal locations,
with approval of the concerned
authority.

The bituminous wastes shall be
disposed in secure landfill sites
only in  envircomentally
accepted manner,

21,

Livelihood loss
affected persons

Road improvements work to be
accommodated within
available ROW to the extent
possible.

Social Impact Assessment and
Resettlement Plan to be
undertaken as per LARR, 2013.
Complete all necessary land and
property acquisition procedures
prior to the commencement of
civil work.

Adhere to the Land Acquisition
procedures in accordance to
Entitlement Framework
Compensation and assistance
as per project Resettlement
Action Plan (RAP)

Income restoration as per RAP
Preference in employment and
peity contracts during
construction to affected persons

Constitute Grievance Redressal
Cell {(GRC) as per RAP

The Right to Fair
Compensation  and
Transparency in
Land Acquisition,
Rehabilitation  and
Resettlement  Act,
2013.
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No.

Stipulations

Compliance

Statute / Guidelines
{ Circalar (*List of
applicable IRC
codes given in end)

Felling of irees & Loss of

habitat of avifauna

Geometric adjustments made to
minimize tree felling

Tree clearing within ROW
would be only those required
for enabling construction or to
reduce accident Trees to be
felled shall be clearly marked.
Obtain tree felling permission
from State Forest Department
Tree felling is to proceed only
after all the legal requirements
including attaining of In-
principle and Formal
Clearances from the State Forest
Department

Stacking, transport and storage
of the wood will be done as per
the relevant norms,

_Subsequent circulars

Forest Conservation

Act, 1980

tssued by
MoEF&CC
regarding tree
felling.

- | Diversion of Forest Land

Diversion of Forest Land to be
minimized to the extent
possible.

NoC is to be obtained (FRA
Certificate) under the Scheduled
Tribes and other Traditional
Forest Dwellers (Recognition of
Forest Rights) Act, 2006.
Provision of  mandatory
compensatory  afforestation
through Forest Department.
Forest Clearance to be obtained
from Regional Office,
MoEF&CC as per the Forest
Conservation Act, 1980 and
amendments.

Forest Conservation
Act, 1980
Compensatory
Afforestation Fund
Act, 2018

NHAI Circular no.
NHAI/
SRD&Q/CGM
(Ty2017 dated
12.06.2017 on
Guidelines for
preparation of DPRs

24,

Shifting of utilitics

Bore wells, water supply
pipelines, hand  pumps,
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Statute / Guidelines
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;’L Stipulations Compliance : ?:p;ﬂi:ﬁ“
codes given in end)
telephone, electrical poles /
wires and underground cables
located within the proposed
RoW should be shifted before
start of construction in any
" construction zone.
Local people must be informed
through appropriate means
about the time of shifting of
utility structures and potential
disruption of services if any.
Necessary permission and
payments should be made to
relevant utility service agencies
to allow quick shifling and
restoration of utility services.
25.| Green Highway Green Highway Plantation Plan | Green  Highways
to be prepared. {Plantation,
Avenue and median plantation | Iransplantation,
to be taken up as per the design | Beautification  and
of road and meeting the Maintenance) Policy,
requirements of  Green | 2015
Highway Policy, 2015. IRC:SP:21-2009
Mainienance of plants for at-
least five vears to be included.
26.| Air Pollution: Transport,  loading  and |- MORT&H
Dust Generation due to unloading of loose and fine | Specifications for
construction  activities materials through covered | Road and Bridge
and ftransport, storage vehicles works
and hendling of Paved approach roads - The Air
construction materials Storage areas to be located {Prevention  and
downwind of the habitation | COMO! %
s Pollution) Act,
1981 and

Water spraying on the unpaved
haulage roads and other dust

prone areas

- Central Motor and
Vehicle Act 1988
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Sk,
No,

Stipulations

Compliance

Statute / Guidelines
/ Circular (*List of

applicable IRC
codes given in end)

Provision of PPEs to workers.

Ajr Pollution:

Emission ofair pollutants
(HC, 80;, NOy, CO ete,)
from vehicles and use of
equipment and
machinery

Regular  maintenance  of
machinery and equipment.
Contractor to submit PUC
certificates for all vehicles /
equipment / machinery used for
the project and maintain a
record of the same during the
contract period.

Batching, WMM, HMP and
crushers at downwind (lkm)
direction from the nearest
settlement.

These plants shall be used after
obtaining consent to establish
& consent to operste from
SPCB

Only Crushers licensed by the
SPCB shall be used

Hot mix plant should be fitted
with dust extraction umit
Particulate Matter (PM) value
at a distance of 40 m from a unit
located in a cluster should be
less than 500 pm’. The
monitoring is to be conducted
as per the monitoring plan.

DG sets with stacks of adequate
height and use of low sulphur
diesel as fuel.

LPG should be used as fuel
source in construction camps
instead of wood.

27.

Water Quality

No wvehicles or equipment
should be parked or refireled
near water-bodies, so as to

The Water
(Prevention  arid
Control of
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Statute / Guidelines
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applicable IRC
codes given in end)

avoid contamination from fuel
and tubricants.

Oil and grease traps and fueling
platforms to be provided at re-
fueling locations.

All chemicals and oil shall be
stored away from water and
concreted  platform  with
catchment pit for spills
collection.

All  equipment operators,
drivers, and  warehouse
personnel will be trained in
immediate response for spill
containment and eventual
clean-up. Readily available,
simple to understand and
preferably written in the local
language emergency response
procedure, including reporting,
will be provided by the
contractors

Construction camp to be sited
away from water bodies.
Wastes must be collected,
stored and taken to approve
disposal site only,

Pollution) Act, 1974
and amendments
thereof:

28,

Plant and Equipment

Regular maintenance of
machinery and equipment.
Contractor to submit PUC
certificates for all wehicles /
equipment / machinery used for
the project and maintain a record
of the same during the contract
period.

Batching, WMM, HMP and

dy)
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Stipulations

Compliznce

Statute / Guidelines
/ Cirealar (*List of
applicable IRC
codes given in end)

crushers at downwind (lkm)
direction from the nearest
seftlement,

These plants shall be used after

. obtaining consent to establish &

consent to operate from SPCB

Only Crushers licensed by the
SPCB sha!l be used.

Only IS approved equipment
shall be used for construction
activities.

Construction vehicles,
machinery, and equipment to be
stationed in the designated ROW
to avoid compaction.

29.

Noise:
Disturbance to

local

residents and semsitive

receptors due

excessive noise

1o
from

construction  activities

and operation
equipment
machinery

of
and

Construction equipment and
machinery to be fitted with
silencers and maintained
properly.

Near school, noisy construction
activities shall be carried out
after closing of school and in
the weckends / holidays only.
Carry out noisy operations
intermittently to reduce the

* total noise generated.

Manage smooth traffic flow to
avoid traffic jams and honking.
Restrict  construction  near
residential and built-up arcas to
daylight hours.

Construction of noise barrier at
sensitive receplors

Initiation of multi-layered
plantation, to serve  as
mitigation option for operation

The Noise Pollution
{Regulation and
Control)
{Amendment) Rules,
2010
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codes given in end)
phase
Honking restrictions near
sensitive areas
PPEs to be provided to workers
deployed in high noise
. environment
30. | Worker Safety Contractors to adopt and | IRC: SP: 27 -1984;

maintain
practices.
Usage of fiuorescent and retro
refectory signage, in local
language at the construction
sites

Training to workers on safety
procedures and precautions.
Meandatory appointment of
safety officer.

All regulations regarding safe
scaffolding, ladders, working
platforms, gangway, stairwells,
excavations, trenches and safe
means of entry and egress shall
be complied with.

Provision of PPEs to workers.
Provision of a readily available
first aid unit including an
adequate supply of dressing
materials.

The contractor will not employ
any person below the age of 18
years

Use of hazardous material
should be minimized and/or
restricted.

Emetgency plan (o be

safe working

"in Construction

IRC:SP: 32 -1988
Road Safety for
Children {(5-12 Years
Old);

IRC:SP; 44 -1994
Highway Safety Code
IRC: SP: 55 -2001;
Guidelines for Safety

Zones;

IRC:53:2012 Reoad
Accident recording
The Building and
other Construction
workers Act 1996 and
Factories Act 1948
MoEF&CC & WII,
2016,  Ecofriendly
measures to mitigate

impacts of linear
infrastructure on
wildlife
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approved by NHAL) shall be

prepared to respond to amy
accidents

3L

Traffic Management

e Temporary ftraffic diversion
shall be planned by the
contractor and approved by the
NHAI

s The traffic control plans shell
contain details of diversions;
traffic safety arrangements
during construction, safety
measures for night time traffic
and precautions for
transportation of hazardous
materials. Traffic control plans
shall be prepared in line with
requirements of IRC’s SP 55
document’.

» The Contractor will ensure that
the diversion / detour are always
maintained  in  running
condition, particularly during
the monsoon to avoid disruption
to traffic flow.

e On stretches where #t is not
possible to pass the traffic on
the part width of existing
carriageway, temporary paved
diversions will be constructed.

s Restricion of construction
activity to only one side of the
existing road.

¢ Use of adequate.

IRC: SP: 27 -1984,
[RC:SP: 32 -1988
Road Safety for
Children (5-12 Years
Old);

IRC:SP: 44 -1994
Highway Safety Code
IRC: §P: 55 -2001;
Guidelines for Safety
in Construction
Zones;

IRC:53:2012 Road
Accident recording
The Building and
other Construction
workers Act 1996 and
Factories Act 1948
MoEF&CC & WII,
2016,  Ecofriendly
measures to mitigate
impacts of lnear
infrastructure on
wildlife

| 32.

Properties

Archaeological Cultural

No development activity (including
building, mining, excavating,
blasting) is permitted in the

Ancient Monuments
and Archacological
Sites and Remains
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codes given in end)
“prohibited areas”  (100m). | (Amendment  and
Development activities likely to Validation) Act, 20410
damage the protected monument &re
not permitted in the “controlled /
regulated areas” (300m) without
ptior  permission from  the
Archaeological Survey of India
(ASDy if the site/remains/
monuments are protected by ASI or
the State  Directorate  of
Archaeology.
33.| Land use Change and | e Non-agricultural aress to be IRC:SP:108-2015

Loss of productive /
topsoil

used as borrow arees to the
extent possible.

e If using agricultural land, top
soil to be preserved and laid
over either on the embankment
slope for growing vegetation to
protect soil erosion.

o Hot-mix plants, batching
plants, construction camps
ghall be located at least 500m
away from habitation and 1000
m away from forest & wildlife
area

o Land for temporary facilities
like construction camp, storage
areas cto. shall be brought back
to its original land use.

e Top soil to be preserved and
reused.

34.

Borrow

Management

s Obtain EC from competent
authority opening any Dew
borrow area

» Compliance to EC conditions

» Non-productive, barren lands,

IRC:10:1961;
Environmenial
Protection Act and
Rules,1986; Water
Act 1974; Air Act
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upland shall be used for
borrowing earth with the
necessary  permissions /
consents

Follow IRC recommended
practice for borrow area
(IRC:SP:108:2015) for
identification of location, its
operation and rehabilitation

1981
IRC:SP:108-2015

33,

Quarry Operations

If aggregate to be procured from
vendor than licensed
(environment approvals) should
be ensured

Copies of consent / approval /
rehabilitation plan for a new
quarry or use of existing source
to be obtained.

The contractor to develop a
Quarry Redevelopment plan, as
per the Mining Rules of the
state.

Obtain environmental
clearance from competent
Authority.

IRC Guidelines on
Quarry Areas;
Environmental
Protection Act and
Rules,1986; Water
Act 1974, Alr Act
1981

36.

Top soil Conservation

Top soil to be preserved and
laid over either on the
embankment slope for growing
vegetation to protect soil
erosion.

Top Soil Shall be stripped to a
depth of 150cm and reused
wherever read. like on slopes of
High Embankments where
grassing shall be done.




(6

enhanced.

Provision shall be made for
adequate size and number of
cross  drainage  structures
especially in the areas where
land is sloping towards roed
alignment.

Road level shall be raised
above HFL level wherever road
level is lesser than HFL.

Culverts reconstruction shall be

: 1859 A
g P
Stxmtef{}mdelinﬁ
SL . f Circular (*List of
No. Stipulations Compliance applicable IRC
codes given in end)
37.| Contamination of soil due Fuel storage and refucling sites | [RC:SP:108-2015
to leakage / spillage of oil, to be kept away from drainage | Sohd Waste
bituminous and non- channels. Management Rules,
bituminous debris To avoid soil contamination | 2016
generated from demolition | QOil-Interceptors shall be | The Hazardous and
and road construction. provided at wash down and | Other Waste
refueling arcas. (Management  and
Transboundary
Movement)  Rules,
2016
38. | Utilization of Fly Ash in Fly ash will be transported to | MOEF&CC
road construction and the site in covered dumper Notification:
chances of ground water| o The leaching problem can be | * 5.0.763 (), 1999;
contamination minimised by controlling the | ® $.0.979 (E), 2003;
amount of water, which | ®S.0. 2804 (E),
infiltrates  into  fly ash | 2009; 8.0. 254 (E)
embankment 2016;
Sides and top of the | IRC:SP:58-2001
embankment will be protected
using less permeable good
earth. This will prevent the
seepage the water from the
pavement to the embankment.
39.| Alteration in Surface Existing drainage system fo be
Water Hydrology maintained and  further
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done during lean flow period.

|
1

Siltation in  Water
Bodies due to
construction activities /
earthwork

Embankment slopes to be
modified suitably to restrict the
soil debris entering water
bodies.

Silt fencing shail be provided
along water bodies within the
direct impact zone intercepting
highway to prevent siltation in
water bodies.

41.

Construction Camp

All camps should be established
with prior permission from
SPCB.

Camps to maintain minimum
distance from following:

# 500 m from habitation

# 1000 m from forest areas
where possible

# 500 m from water bodies
where possible

# 500 m from through traffic
route

Adequate  provision  for
infrastructure facilities
including water supply, fuel
and sanitation must be ensured
for construction workers during
the construction phase of the
project to avoid any damage to
the environment.

IRC:SP:108-20135

42,

Warker's
construction camp

Health in

Proper living accommodation |

and ancillary faciliies in
functional and hygienic manner

IRC:SP:108-2015
Solid Waste
Management Rules,
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to be provided.

Adequate water and sanitary
latrines with septic tanks with
soak pits shall be provided.
Contractor to provide a full-
fledged dispensary. The number
of beds shall be as per the
requirement of the lzbour
license

Contractor to conduct workshop
on HIV / AIDS for all his
laborers at all his camps at least
once in a quarter

Contractor  shall  conduct
biannual health check-ups of all
his laborers in his camps
through registered medical
practitioner.

Waste disposal facilities such as
dust bins must be provided in
the camps and regular disposal
of waste must be carried out.
The Contractor will take all
precautions to protect the
workers from insect and pest to
reduce the risk to health. This
includes the use of insecticides
which should comply with local
regulations,

No alcoheolic liquor or
prohibited drugs should be
allowed.

2016
Plastic Waste
Management Rules,
2016

43,

Pedestrians,
mevement

animal

Temporary access and
diversion, with proper drainage
facilities.

Access to the schools, temples
and other public places must be
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maintained when construction
takes place near them.

All structures having vertical
clearance above 3m and not
catering to perennial flow of
water may serve as underpass
for animals

- | Clean-up

Rehabilitation

Operations,
Restoration and

Contractor will prepare site
restoration plans, which will be
approved by the NHAL

The clean-up and restoration
operations are to  be
implemented by the confractor
prior to demobilization.

All construction Zones
including river-beds, culverts,
road-side areas, camps, hot mix
plant sites, crushers, batching
plant sites and any other area
used/affected by the project
shall be left clean and tidy.

All the opened borrow areas
shall be rehabilitated

45,

Vegetation

Planted trees and grasses to be
properly maintained.

The tree survival audit to be
conducted at least once in a year
to assess the effectiveness.
Maintenance of plantation to be
done for atleat five years.

Forest Conservation
Act 1980
IRC:SP:21-2009
Green Highways
(Plantation,
Transplantation,
Beautification  and
Maintenance) Policy,
2015

46,

Accident risks associated

with traffic movement.

Traffic control  measures,
including speed limits, will be
forced strictly.

Further encroachment  of

IRC:SP:55
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squatters within the ROW will
be prevented.

¢ No school or hospital will be
allowed to be established
beyond the stipulated planning
line as per relevant jocal law

» Monitor / ensure that all safety
provisions included in design
and construction phase arc
properly maintained

e Highway patrol unit (s) for
round the clock patrolling.
Phone booth for accidental
reporting and  ambulance
services  with  minimum
response time for rescue of any
aceident victims, if possible.

o Tow-way facility for the
breakdown vehicles if possible

47.

Transport of Dangerous
Goods

o Existence of spill prevention
and control and emergency
responsive system

e Emergency plan for vehicles
carrying hazardous material

48.

The project proponent
will set up separate
environmental
management cell  for
effective implementation
of the stipulated
environmental safeguards
under the supervision of a
Senior Executive.

NHAI/NHIDCL/BRO/CPWD/PWD
(NH Division) will appoint Project
Management Consultant /
Independent Engineer / Authority
Engineer / Supervision Consultant
for examination and evaluation of
each and every items mentioned in
Bo(), wherein, environment expert
having adegquate experience in
highway.

49,

Grievance Management

s A Grievance Redress
Committee (GRC) shall be
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established to  hear the
complaints of project affected
persons and resolve the same.
The process will promote
settlement of disputes and
reduce litigation. GRC to be set
up at the district level with
District Collector as head.

The GRC shall normally mect
once in a month but may meet
more frequently, if the situation
s0 demands.

A time period of 45 days will be
available for addressing the
grievance of PAPs. The
decision of the GRC will not be
binding t¢ PAPs. The PAPs
have the option of taking
resource to the court of law, is
he she so desires.
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MINISTRY OF ROAD TRAMGPOAT & HIGHWAYS

Rehabilitation and Up gradation to Intermediate Lane/2-lane/2-lane with paved
shoulders/4-lane configuration of Paonta Sahib Gumma-Fediz Section (km 0.000 to
103.550) of NH-707 in the State of Himachal Pradesh™ under Green National
Highways Corridor Project (GNHCP) with the loan assistance of World Bank on EPC
mode...

(¥M 004000 TO KM 1034-550)

PACKAGE - 01 to 05

Bio Engineering measures Hill & Valley side

M/s L.N. Malviya Infra Projects Pvt. Ltd.
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MINISTRY OF ROAD TRANSPORT £ HIGHWAYS

"Rehabilitation & Upgradation of 02-lane/02-lane with paved shoulder/04-lane
configuration of Paonta Sahib-Hewna Section (km.0.000 to km.25.000) of NH-707 in
the state of Himachal Pradesh under Green National Highway Corridor Project
(GNHCP) with the loan assistance of World Bank on EPC Mode..

(KM 00+000 TO KM 25+000)

PACKAGE - 01

Bio-engineering measures Hill & Villey Side

M/s L.N. Malviya Infra Projects Pvt. Ltd.

EPC CONTRACTOR

M/s ABCI Infrastructures Pvt. Ltd.
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Coco fibre work at km 12+910 to 12+970
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Blo-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Coco fibre work at km 12+910 to 12+970
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =1

T

Coco fibre work at km 114882 to 114930

=

TvEETT= @A
P

¥ - .
E A e

Coco fibre work at km
3



0 1870 o

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707
Package = |

i -
s

Coco fibre work at km 11+882 to 11+930
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r Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707 - Q'1q./'

e
Tk BRI St .
Bt ooco Bibte mork i im 1353010 134670 sabe :  Peweed by NoleCam

Package =1

Coco fibre work at km 13+640 to 13+670

N

Z ‘.e--. — S '
Latiude 30 Fas *’z:: S Res "“ﬁ
Longitude 77 660862 . = £ g e e
fgrontcssg - YNg = P t"" ~ :‘*" . !

CY. m JL g e — - ; = L o
Timee 05-27-2023 10032 ! | i e 4
Note 12.35p 10 12370 Sk A - ﬁ_llrm 1

Cnm Hhﬂ wnrlr. atkm 124350 to 12.370

5
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Bio-engineering solutions for projects under PIU-Paanta Sahib NH-707

Package - |

Note 13815 to 13 840 cocofibre with grass FPowered by NeoteCom

Coco fibre work at km 13.815 to 13+840
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Bio-engineering solutions for projects under FIU-Paonta Sahib NH-707

Package -1
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Coco fibre work at km 12+840 to 12+868
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Bic-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Coco fibre work at km 14+490 to 14.505
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =1

—. L

Thre 01-09-2023 11.23
MNote 12849 w0 172 868
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Coco fibre work at km 14.450 to 14.480
9
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Big-engineering solutions for projects under PIU-Paonta Sahib NH-T07

Package - |

——— = . — i -
Time 01-09:2023 1216 p '
Note: 14 450 to 14,505 & : Fosarnd By Mmvle.

Coco fibre work at km 16+050 to 164154,
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Blo-engineering solutions for projects under PIU-Pacnta Sahib NH-707

Package — |
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Coco fibre work at km 12+840 to 12.868

11
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Coco fibre work at km 13+025
Coco fibre work at km 11+930 to 12+270
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707
Package - |
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Bio-engineering solutions for projects undar PIU-Paonta Sahib NH-707

Package - |

Tﬁ'l'..'
Sote

- :' - ‘II.,I—r U_—*"-%I"r F Wl
. Pewsred by NoteCam

07282023 1151 F T s Ay -
16132 10 16152 b

Shotcrete crib wall work at km 16+132 to 16+152

13
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =1
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Note 1612010 16154 w P wd Sy M d et m

Shotcrete crib wall work at km 16+120 to 16.154

Time 07-28-2023 1148
Mote 1604510 16110 FPomered by MoteCam

Shotcrete crib wall work at km 164045 to 16+110

14
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Bio-engineering solutions for projects under PIU-Pacnta Sahib NH-707

Shotcrete crib wall work at km 16+330 to 16+368
15
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Bio-engineering solutions for projects under PIU-Paanta Sahib NH-707

Package - |

el

Time 17-11-2023 1027
Note 16680 & w0

)

Interlink chain mesh work at km 19+400
16
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Time 03132023 1157 {-"*ﬁ-'-——;-. -_Ti-»’;r"'"""- .

Lﬂn—ﬁshmm um T% bl

.
IMnl:dllh'ln-lhmtlthn 18+900
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| Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

-| Package—1|

J! = . - I . ’ 2 P B W
" v = - - ® - L
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! v . . . .l',._ gt - i E ._.. _:d! 2
Time: 03132023 12:00 , 3l ar *.i... T
Siole m 5 L ta L * 3 "f"‘" L TE o
Inter link cham mesh 19.02010M8070" T T Poiwered by MetsCue

Interlink chain mesh work at km 194030 to 194070

Interlink chain mesh work at km 19+105 to 19+150
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Latituble: 30 56125
Longitude 77 638395
Alttude 6168 m

asm
Jime 05212023 10749
Mote 19230 ;

Interink chain mesh work at km 194230

19.27310 19.308 Powered by Mrocelam
Interlink chain mesh work at km 19+273 to 194308

19
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707
Package -1
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Interfink chain mnd'n umﬂr. ltlm n-u-m to 20+415
21
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Bio-enginearing solutions for projects under PiU-Paonta Sahib NH-707

Package - |

Interlink chain mesh work at km 19+180 to 19+250

Interlink chain mesh work at Km 19+040
12
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - |

Interlink chain mesh work at Km 19+400

i A A :
Interlink chain mesh work at Km 20+403
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package -1

Interlink chain mesh work at Km 19.280

24

"



1891

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

25
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Bio-engineering solutions for projects under PIU-Paonta Sakib NH-707

Package -1

Time: 07-29-2023 12:67
Note 30 350 to 30430

Hydro seeding work at km 30+350 to 30+430

Hydro seeding work at km 32+995 to 324027

i
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Blo-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =i

Hydro seeding work at km 344080 to 34+160
i
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il

Hydro seeding work at km 34+800 to 34+820

4
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Bic-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =i

-y
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ime 07-31.2023 1442

Mote 40 589 to 49.700 FPowered by NoteCam

Hydro seeding at km 40+589 to 40+700
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Time 07-31-2023 1443
Mote: 40 58% to 49 700 Powerwd by Mote!Zsm

Hydro seeding at km 40+589 to 40+700
5
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Bio-engineering solutions for projects under PiU-Paonta Sahib NH-707

um;'ﬂ'ummazﬁu Powered by NoteCam
Hydro seeding work at km 42+680 to 424720
fi
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Bic-engineering solutions for prn]eﬂs under PIU-Paonta Sahib NH-707

Package - 11
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Time: 07-31-2023 1517
Mote: 42.680 to 42.720 Fowerad b Medel e

e
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Hydro seeding work at km 42+680 to 42+720

Hydro seeding work at km 42+788 to 42+810
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package- |l

Time 07-31-2023 1523

‘Note 42 788 10 42810 [ : Fowersd by NoteCam

Hydro seeding work at km 42+788 to 42+810

Hydro seeding work at km 47+694 to 47+855
B
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Blo-engineering solutions for projects under PIU-Paonta Sahib NH-T707

Package —1I
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Time 0801-2023 1239
Mote 49 065 to 45,080 Powsred by NotelCam

Hydro seeding work at km 49+065 to 49+080
5
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il

. O7-31-2023 1514

MNote: 42 650 to A2 680 Powered by NotaCar

Interlink chain mesh work at km 42+650 to 42+ 680

Interlink chain mesh work at km 484370 to 48,373
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Bio-engineering solutions for projects under PiU-Paonta Sahib NH-707

Package = Il
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Note 42 650 to 42 680 : -

Time 07-31-2023 1520

Mote: 42 720 to 42790

Interlink chain mesh work at km 42+720 to 42+790
11
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package — Il

Time:; 06012023 1203
Mote 48 373 1o 48 400

Interlink chain mesh work at km 48+373 to 48+400
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Bio-engineering solutions for projects under PlU-Paonta Sahib NH-707

Package - Il
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Time: 08-01-2023 1231
Note 48 BES5 10 49 030 Powered by NoteCarn

Interlink chain mesh work at km 484855 to 49+030
13
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package = Il

Note 4B BBS to 49 030 Powerad ty Moted ac
Interlink chain mesh work at km 48+855 to 49+030

Interlink chain mesh work at km 48+885 to 49+030
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707
Package -1l
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Coco fibre work at km 324720 to 32+806
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =l
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Blio-engineering solutions for projects under PiU-Paanta Sahib NH-707

Package — Il

Coco fibre work at km 324960 to 324980

17



1908

Bio-enginesring solutions for projects under PIU-Paonta Sahib NH-707

Patkage -l

Coco fibre work at km 33+200 to 33+226
18
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Blo-engineering solutions for projects under PiU-Paonta Sahib NH-707

Package =1l
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Coco fibre work at km 334290 to 33+420
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Blo-engineering solutions for projects under PIU-Paonta Sahib NH-T07

Package =l

Coco fibre work at km 33+445 to 33+560

Time 07.31-2023 1425
Mote 47 58010 47.700 Powered by MoteCem

Coco fibre work at km 47+ 580 to 47+700
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Bia-angineering solutions for projects under PIU-Paanta Sahib NH-707

Package — i

Interlink chain mesh work at km 43+128 to 43+178

Interlink chain mesh work at km 42+128 to 434178
21
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Bis-enginearing solutions for prajects under PILU-Paonta 5ahib NH-707

Package—1I
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Coco fibre work at km 30+990 to 31+010
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =11

Time 052120231137
Note 31 01010 31040

— T

h”"‘

Coco fibre work at km 324720 to 32+770
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - ||

T e e o L i T - i e g g
Latiude: 30 604369 " : % ~= 5
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Awmm -!ﬂ'!“m e s Lt T imi o AmAee 3 L o
Time 05-21-2023 1180 = —ams i P e ) !
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e R Povedesd by NeteTln ~

‘Note 32 780 10 32.7810 " it
Coco fibre work at km 324780 to 324810
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Blo-engineering solutions for projects under PIU-Paonta Sahib NH-707
Coco fibre work at km 324950 to 32+990
Coco fibre work at km 334060 to 334080
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Bio-engineering solutions for projects under PiU-Paonta Sahib NH-707

Package =N

Coco fibre work at km 334290 to 33+310

Coco fibre work at km 334430 to 33+460
26
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: 1917

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

'iq... ‘:1""

.

Coco fibre work at km 33+520 to 33+540

Latitude: 30631978

Longitude 77 684296

Elevation: 14878 m

Arcuracy: 57 m

Time: 05-21-2023 1415

Note 42 65010 42 680 Fowsred by NoteCam

Coco fibre at km 42+650 to 42+ 680
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Bio-engineering solutions for projects under Pill-Paonta Sahib NH-707

Package - Il

Longihude 77864164

Elevation: 1176.2 m

Time: 082 ?';o"i: 14.59 . '

‘Note: 47 560 1 47,700 T et T 2l Powered by Mote e

Coco fibre work at km 474560 to 47+ 700
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1920
Bio-enginesring solutions for projects under PiU-Paonta Sahib NH-707
Package = 1l




1921 {13

o
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qE® gRage 3T vosl FAeE
MINISTRY OF ROAD TRANSPORT & HIGHWAYS

Rl E

"Rehabilitation and upgradation to 2-lane Configuration of Ashyari - Kyari Section (km
50.000 to km 75.000) of NH-707 in the state of Himachal Pradesh under Green National
Highways Corridor project (GNHCP) with the loan assistance of World Bank on EPC
mode.

(KM 50+000 TO KM 75+000)

PACKAGE - 03

Bio-engineering measures Hill & Villey Side

M/s L.N. Malviya Infra Projects Pvt. Ltd.

EPC CONTRACTOR

M/s HES Infra Private Limited
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il
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Hydro seeding work at km 54+300
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =1l
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Croved

Hydro seeding work at km 724420 to 72+525
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Bio-engineering solutions lor projects under PIU-Paonta Sahib NH-707

Package - (Il

Longtode
EEIRN
Tarwe: 20-05 2023 1208 v,

Mate Hydro seedng # (=510 1

Hydro seeding work at km 704510 to 70+650
3
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707
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Package — li|

Hydro seeding work at km 52+100 to 52+180
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package — Il

Hydro seeding work at km 69+690 to 69+970
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Bio-engineering colutions for projects under PIU-Paonta Sahib NH-707

Package - Il

{ S

Note: 69630 1067970

scy 10.7m
Jume 05102023 1415

Powered by MoteCar
Hydro seeding work at km 69+690 to 694970

Hydro seeding work at km 69+690 to 69+970
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package—1ll

Hydro seeding work at km 54+ 280
7
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =l

Accuracy. J4m
Time: 06-12-2023 10:11
Note 53+08010 53+130 Poswered by NateCarm

Hydro seeding work at km 53+080 to 53+130

Hydro seeding work at km 52+450 to 52+600
B
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package—Ill

Hydro seeding work at km 72+410
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Bio-engineering solutions for projects under PlU-Paonta Sahib NH-707

Package - Il

Hydro seeding work at km 674970

Hydro seeding work at km 54+230

10
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1932

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package— il

Hydro seeding work at km 70+430
11
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il|

Hydro seeding work at km 67+710
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il

Hydro seeding work at km 68+ 600
13
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| 1935 C/f?j

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =il

Hydro seeding work at km 53+080

. — o "
s Y T T A
o~ i .._ s \‘r -__. g




1936

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il

Hydro seeding work at km 70+170
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il

213

Hydro seeding work at km 70+ 220

Hydro seeding work at km 70+650

16



{ 7’?‘19) 1938

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package — "

-
|

Watering work

Coco fibre with Grass work at km 564700

17
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Bio-engineering selutions for projects under PIU-Paonta Sahib NH-707

Package - Il

v

Coco fibre with Grass work at km 56+ 700

Coco fibre with Grass work at km 56+ 640 to 56+765
18




Coco fibre with Grass work at km 56+640
19

1940
Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707
Package — il

Coco fibre with Grass work at km 56+670 to 56+800
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-T07

Package - Il

Coco fibre with Grass work at km 56+720
20
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Bio-enginesring solutions for projects under PiU-Paonta Sahib NH-707

Coco fibre with Grass work at km 56+670 to 56+800
21
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1943

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package -1l

Interlink chain mesh work at km 58+400
22
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Rio-engineering solutions for projects under Pill-Paonta Sahib NH-707

Package - Il

itude. 30 661417
Longitude 77 654204 "
Elavation: 113545 m

T im N
ngiﬂ'!ﬁJ“‘ﬂl \ —
Note' 52880 to 52970 :

Interlink chain mesh work at km 52+880 to 52+970
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Biz-engineering solutions for projects under PIU-Paonta Sahib NH-707

PFackage =

Interlink chain mesh work at km 52+880 to 52+970

. .1'

T T

144712 m

A.mrg. am
Time. 05-10-2023 11:58

Note 58320 1o 58420

Interlink chain mesh work at km 58+320 to 58+420
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package =il

Interfink chain mesh work at km 524880 to 524960
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Bio-engineering solutions for projects under PILU-Paonta Sahib NH-707

Package Il

Longitude: 77 GEE254
Elevation: 1577.32210m

Accuracy: 5T9m y
Time 05-21-20231555

ey
Note: Ch-60+800 To 60+830 el ¥

Shotcrete Crib wall work at km 60+800 to 60+830

Shotcrete Crib wall work at km 60+880 to 60+930
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Blo-engineering solutions for projécts under PIU-Paonta Sahib NH-707

Package — Il

Time: 05-10-2023 12:37
Mote 61054 to 61054
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Sy
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Crib wall work at km 60+910
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1949

Bio-engineering solutions for projects under PiU-Paonta Sahib NH-707

Package -1l

Shotcrete Crib wall work at km 60+730

Shotcrete Crib wall work at km 62+140
28




1950

Bio-engineering solutions for projects under PiU-Paonta Sahib NH-707

Package - Ill

B

Shotcrete Crib wall work at km 63+400
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1951

Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - Il

Latitude: 30,

Longitude: 77 689247
Elevation 157714419 m
Accuracy: 11.1m

Tirne: 06-12-2023 09.06 Rt e [N ST T

Note: 61+030to 61+070

Shotcrete Crib wall work at km 61+030 to 61+070

jo
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH-707

Package - 1l
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Shotcrete Crib wall work at km 62+250

Shotcrete Crib wall work at km 60+860 to 60+870
31
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MINISTRY OF ROAD TRANSPUORT & HIGHWAYS

e

Te 2]

"Rehabilitation and upgradation to 2-lane Configuration of Shri Kyari- Gumma Section
(km 75.000 to km 94.900) of NH-707 in the state of Himachal Pradesh under Green
National Highways Corridor project (GNHCP) with the loan assistance of World Bank on
EPC mode.

(KM 75+000 TC KM 94+900)

PACKAGE - 04

Bio-engineering measures Hill & Villey Side

M/s L.N. Malviya Infra Projects Pvt. Ltd.

EPC CONTRACTOR

M/s PRL Projects & Infrastructure Ltd. - Dhatarwal Construction Company Pvt. Ltd.
(JV) [PRL - DCC (V) ]
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1954

Bip-engineering solutions for projects under PIU-Paonta Sahib NH 707
-
Valley side Bio-Engineering work at km 78+250
Valley side Bio-Engineering work at km 78+250
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1955

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package — |V

Valley side Bio-Engineering work at km 784250

Valley side Bio-Engineering work at km 78+250

2
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g

Valley side Blo-Engineering work at km 78+250

uos NS =
=

Valley side Bio-Engineering work at km 78+250
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package = IV
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Fackage =1V
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Bio-gngineering solutions for projects under PiU-Paonta Sahib NH 707

Package - IV
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Interlink chain mesh work at km 82+500

!

Interlink chain mesh work at km 82+650
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Blo-sngineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV

Interlink chain mesh work at km 76+450

Interfink chain mesh work at km 77+780
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2y

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package — IV

Interlink chain mesh work at km 76+690

Interlink chain mesh work at km 76+810
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Bio-engineering solutions for projects under PiU-Paonta Sahib NH 707

Package - IV

Interlink chain mesh work at km 76+830
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV

—

Interlink chain mesh work at km 81+130

10
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1964

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV
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Interlink chain mesh work at km 82+350
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package =1V
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Interlink chain mesh work at km 82+450
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV
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Interlink chain mesh work at km 50+630

Interlink chain mesh work at km 90+550
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Bic-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package = IV
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1968
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| Bic-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV

Interlink chain mesh work at km 89+770

Interlink chain mesh work at km 894730
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Bic-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV

Interlink chain mesh work at km 88+900
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1970

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV

Interlink chain mesh work at km B1+750

Interlink chain mesh work at km 81+700
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV

Interlink chain mesh work at km 81+800
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - IV
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Interfink chain mesh work at km B1+600
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Bic-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package = IV
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Interlink chain mesh work at km 81+820
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package = IV

Interlink chain mesh work at km 814780
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MINISTRY OF ROAD TRANSPORT & HIGHWAYS

1 EwTy Fr ’

"Rehabilitation and upgradation to 2-lane Configuration of Gumma- Fediz Section (km 94.900 to km
103.550) of NH-707 In the state of Himachal Pradesh under Green National Highways Corridor project
(GNHCP) with the loan assistance of Werld Bank on EPC mode.

(KM 94+900 TO KM 103+550)

PACKAGE - 05

Bio-engineering measures Hill & Villey Side

M/s L.N. Malviya Infra Projects Pvt. Ltd.

EPC CONTRACTOR

M/s Shivalik Buildtech Pvt. Lidl.
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1976

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package =V

s

Time 31-10-2023 [V "

Note 96 1601008.205 _ FEESI
Valley side Geo cell with Hydro
96+160 to 96+205

31-10-2023 13,04 '.llr-.:..
e 30160 ou0s
Valley side Geo
96+160 to 96+205

seeding and Bamboo plantation work at km

%,

call with Hydro seeding and Bamboo plantation work at km
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1977

Bio-engineering solutions for projects under PiU-Paonta Sahib NH 707

TM ‘!"'I-D‘llﬂ'! 1324
Note: 96371010 96.371

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
96+310 to 96+372

Time 31-10-2023 1334
Note 96.310 to 56372

Valley side Gmcdlwimﬂﬂmuﬂng and hmhuu pllnhtlm work at km
96+310to 96+372

G263
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Bio-engineering solutions for projects under PiU-Paonta Sahib NH 707
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Bio-enginearing salutions for projects under PIU-Paonta Sahib NH 707

Package -V

Valley side Bamboo plantation work at km 98+570 to 98+600



1980

]28_4}') Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package -V

Toh i el

Valley side Bamboo plantation work at km 98+

Valley side Bamboo plantation work at km 98+790 to 98+830

. o
] . .
620 to 98+ 660
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Blo-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package -V

Geo cell with Hydro seeding and Bamboo plantation work at km 102+750
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Bio-engineering solutions for projects under PiU-Paonta Sahib NH 707

Package -V
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Geo cell with Hydro seeding and Bamboo plantation work at km
101+670 to 101+700

99+380 to 99+395
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Bic-engineering solutions far projects under PIU-Paonta Sahib NH 707

Package -V
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Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
994315 to 99+385
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Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
994240
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Bio-enginesring solutions for projects under PIU-Paonta Sahib NH 707

Package -V

Wﬂ-mmmuﬂumm Hnﬁmplmuﬂonwwhntkm
1024830

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
99+020
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1985

Bio-engineering solutions for projects under PiU-Paonta Sahib NH 707

Package -V

Valley side Geo cell with Hydro seeding and Bamboo plantation at km 99+020

10
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Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
994180 to 99+ 220
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707
Package -V

l;#::'._.._.'- ity e R 1 e S e
Valley side Geo cell with Hydro seeding and Bamboo on work at km
101+250
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i *

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
101+250 to 101+300
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Bio-engineering solutions for projects under PIU-Paonta Sshib NH 707

Package -V

12

valley mﬁn call with Hydro seeding and Bamboo plantation work at km
101+673 to 101+700

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
102+740 to 102+831
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1988

Big-enginesring solutions for projects under PiU-Faonta Sahib NH 707

Valley side Geo cell with Hydro seeding and Bamboo plantation at km 103+500
to 103+550

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
994067 to 994182

13
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Blo-engineering solutions for projects under PllU-Paonta Sahib NH 707

99+315 to 95+385

14



1990

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707
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IR~ Tt i LR NN SR A . Fouieed Ry e
Valley side Geo cell with Hydro seeding and Bamboo plantation work at km

101+250

750 1o 01300 aeis ek s iR S U v el
Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
101+250 to 101+300
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. 1991 (293

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package -V

5 3
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Valley ﬁdtswuﬂwiﬂlm-ndhlndhmmmnhﬂm wnrkltlun
101.250 to 101.300

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
102+670

16
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1992

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - V
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102+740 to 102+831

Valley side Geo cell with hydro seeding and Bamboo plantation work at km
99+180 to 99+220
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Big-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - V

Ll

18

Valley side Bamboo plantation work at km 98+610 to 98+620



1994

Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package -V

L]

Valley side Bamboo plantation work at km 98+710 to 98+ 740

Valley side Bamboo plantation and hydro seeding work at km 102+572 to
1024720
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=ity iy B £l “_
e ek ‘;r 1

g g?iln '-' L- R

Valley side Geo cell with Hydro seeding and Bamboo plantation work at km
102+760 to 102+810
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Geo cell with Hydro seeding work at km 101+110 to 101+160
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Geo cell with Hydro seeding work at km 102+450 to 102+480
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Geo cell with Hydro seeding work at km 101+925
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Bie-engineering solutions for projects under PIU-Paonta Sahib NH 707
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Hydro seeding and Geo cell with Hydro seeding work at km 101+680
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Hydro seeding and Geo cell with Hydro seeding work at km 101+720
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707
Package -V
Hydro seeding work at km 1014630 to 101+680
Hydro seeding work at km 101+570
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Hydro seeding work at km 101+500
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Geo cell with Hydro seeding work at km 101+320
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Hydro seeding work at km 100+880

Hydro seeding and Geo cell with Hydro seeding work at km 99+120
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Hydro seeding and Geo cell with Hydro seeding work at km 101+063 to 101+107
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Geo cell with Hydro seeding and Bamboo plantation work at km 994315 to
99+385



> 2006 .
122)

Blo-engineering solutions for projects under PiU-Paonta Sahib NH 707
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Hydro seeding and Geo cell with Hydro seeding at km 102+773 to 102+283
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2007

Bie-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package - V

12

Geo cell with Hydro seeding and Bamboo plantation work at km 99+315 to
99+385
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Geo cell with Hydro seeding and Bamboo plantation work at km 101+720

Hydro seeding and Geo cell with Hydro seeding work at km 101+960
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Geo cell with hydro seeding and Bamboo plantation work at km 98+ 315 to
98+385
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Hydroseeding and Geocell with Hydroseeding work at km 102+149 to 102+248
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Geocell with Hydroseeding and Bamboo plantation work at km 102+572 to
102+720
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Geo cell with Hydro seeding and Bamboo plantation work at km 99+315 to
99+ 385
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Geo cell with Hydro seeding work at km 101+140
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Hydro seeding work at km 101+320
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Geo cell with Hydro seeding and Bamboo plantation work at km 101+995 to
102+215
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707
Package -V
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Hydro seeding work at km 101+320

Geo cell with Hydro seeding work at km 101+924 to 101+999
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Hydro seeding work at km 994590
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Geo cell with Hydro seeding work at km 101+140 to 101+220
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

Package —V
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Hydro seeding work at km 101+570
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707

W N

Latitude 3 £2)55
T IaTER2 - »

L - '1 }
Bl $12.348 m . 3 - . -
T 110902023 1 70 4
m]miﬂﬂmm ¥ . \ b Y
a2 5 widerall e Powered by MotweCamn

Hydro seeding work at km 101+630 to 101+680

Hydro seeding and Bamboo and Geo cell with Hydro seeding work at km
101+680
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Bio-engineering solutions for projects under PIU-Paonta Sahib NH 707
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Hydro seeding and Geo cell with Hydro seeding work at km 101+560

Hydro seeding and Geo cell with Hydro seeding work at km 102+150 to 102+ 200
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Hydro seeding and Geo cell with Hydro seeding work at km 102+773 to 102+831
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Government of Himachal Pradesh

Department of Revenue
(Disuster Munagement)

No. REV (DMC) (F) 2-5/2023 Dated: the Shimls, 18" August 2023
NOTIFICATION

Whereas, the State of Himachal Pradesh has withessed unprecedented
loss of human lives and huge destruction, damage and loss to public and private
property during the ongoing monsoon season, The entire State has been badly ravaged
by incessant rins leading to floods, cloudbursts, landslides, and slope fsilure taking
heavy toll of lives and property. Thousands of dwelling units have heen damaged or
duﬂmjnd.Thmr!mhmmmmhﬂuf:mpulndawicullunl land.
Thuumhufhmﬁmmdlnulpmpkuhwmﬂ%hdmhuwmad with
the help of Indian Air Force, Army, NDRF, SDRF, Police, Home Guards, Fire
Services and local volunteers. The national highways, state, district and local road
Mhubmmmlywwdm.ﬂmmunfbﬂdﬂshaum

w:mmmadmfyhmw&uwvhylﬂmﬂﬁmmu

unprecedented excessive precipitation has Jed 10 a scries of challenges that impacted
the daily life in the State;

hmunyh;mrﬂbfundmmhiﬁu,w:imﬂ:mu of Monsoon,

working day and night to save lives, provide rnli:!‘tnﬂulﬂ‘nmdm and restore
essential services to minimize the impact the disaster:

providing all the necessary assistance for relief, rescue and rehabilitation works
throughout the State and 1o bring fife of the

penplehul:mnumﬁcymdmiﬁpmh:
mﬂuinpnl‘lhul‘fmdmpie;
Now Therefore, keeping in view the unprecedented grave situation
leading loss of human |

ifcwﬁmdtﬂmthnmd loss w0 public infrastructure
: ﬂ:es:uﬁmmm has decided to declares the whole State
umuww“hyam.qm'.mmmmmbwm
normal and the accessibility s improved, complete assessments damage and loss

Pagelof2
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assassment of property. livestock, infrastructure and crops shall be carried out by the :
respective Districts ond Depariments which shall be submitted to the Government for
recovery and reconstruction elons,

Wywt
(Cinkar Chand Sharma)
Principal Secretary (Revenue) 1o the
Government of Himachal Pradesh

& H~
Endst No. As above Dated  Shimin . Avugust, 2023
Copy forwarded to:

1. The Joim Secretary (DM-1), Govt, of India,Ministry of Home Affairs, (DM
Division).“C" Wing, 3" Floor, NDCC-11,Jai Singh Road, New Delhi-110001.
All Adminisirative Secretaries to the Government of Himachal Pradesh.
The Principal Secretary to Chief Minister Himachal Pradesh
The Secretary o Governor, Himachal Pradesh
The Joint Secretary (GAD) to the Government of Himachal Pradesh in
compliance to CMM by circulation dated |8-8-2023
All HODs to the Government of Himachal Pradesh.
All DCs cum Chairman DDMAs of Himachal Pradesh.
Pr.PS-cum-5pl. Secretary to Pr. PS to CM OSD to Hon'ble Chief Minister.
. Senior Private Secretary to Revenue Minister Shimla-171002
1& Sr. Private Secretary to all the Ministers Himachal Pradesh
11. Senior PS to the Chief Secretary cum Chairman, State Executive C
{SEC), HP Secretariat, Shimla-171002.
12, Guard File

o w1

B o

e
(D.C Rm]
Director-cum- Ex Officio Spl. Secy. (Rev.-DM) to the

Government of Himachal Pradesh.
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File No.- FFE-B-F
tle No.- FFE-B-F(2)-2/2021 Dated Shimla-171002, the 2O 022021

Order

Sub :- ersi
Diversion of 22419 ba  of forest  land in favour of HFPWD

TNIII Division Nahan, for the Rehabilitation and upgradation of NH
-MNew No. 707) 0 2 lane2 lane with paved shoulder
n.mlimlrﬂiurn &  strengthening from Km 0/ Paonta)l 7/220
t:\nlum.mthln the jurisdiction of Paonta Forest Division, Dist
Siemour, WP (online no FP/HP/Road/4302072020). . -

. AR AR AR, 3 a aaay aftats s i sgtan
SEUEH N A (W) yRfan 1080 # a2 ® aEmia o w0 wen
SBHP06/24/2020/FC/1435  duted 30-09-2020 7 gfwmrerss mas
TS kW awden fiww 4 e 22.419 ba T fE W HPPWD, T T T
P W Prefafen vl of o o e w2

™= 5 o fftr Refy smftafte wh

R & firg sme Ay o o s sl @ W o @ e B
5% W e

uforz®s afrewm

%) WHwm e B T W @A f g 4500 20 RF Habban C-3
(a)-5 ha, RF Habban C-3(b)-25 ha, UF Chukhar Dhangyar C-3-2 ha. UF
Chukhar Dhangyar C-3-13 ha of Rajgarh Division and RF Andheri
Gurudwara C-1 — 10 ha of Nahan Forest Division W sfaqs wfww =7
Fro ot v T B, w2 swfd @ @ e o Rl R s A
e e & i

e sy swmtie o gt A 0 o wed @ Aw W@ ReEw W
TN B AN 74 trees B sfrm 78 o @ 7 on W R # v
s § W |

TEye. 2008 W1 9ot Srurer wRm fren FowR @ PeiRa wEm T AR
= wfafiee farr S|

s g uA A A Pftem g8 W wee @ @ R R FEEE S
AT

This final order is being issued as per the directions/orders of the
Hon'ble Supreme Court of India delivered on 15-02-2021 in LA No.
191338 of 2019, 1A No. 55071 , 121109, 130847, 87648 of 2020 in
WP(C) No.-202/1995 titled as L.N.Godayarman Thirumulpad vs. Uol

& Ors.
Contd. 2
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Endst. No FFE-B-F(2)-272021
Copy is forwarded for information a

1

q
A

m(HlF o

2031 G’i_'sjm

3/-

Dated, Shimla-171001 the. e 02-2021

n nd necessary action to -
Additional Director General of Forests, MoEF. Indira Paryavaran Bhawan, Aligan),
Jorbagh Road. New Delhi - | 10003,
Asstt. Inspector General (Forests), Ministry
Regional Office. Shimla, First & Second Kl
171001 Himachal Pradesh,
The Pr.CCF (HoFF) with the request 1o ensure compliance of all conditions contained
in the above order.
The Nodal Officer-cum- APCCF(FCA) « Yo HPFD HQ Talland Shimla for similar
necessany action.
The Deputy Commissioner, Sirmour at Nahan, Distt.. Sirmaur, Himachal Pradesh
DFO Paonta Forest Division, Distt.. SirmourH.P.
The Ex-Engineer HPPWD NH Division Nahan, Distt. Sirmour HP

Guard File.
u n //

{R.D.Dhiman )
Addl. Chiel Secretary (Forests) to the
Government of Himacha! Pradesh

of Environment, Forests &CC, Integrated
ar, C.0G.0 Complex Longwood. Shimla-
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File Nu.- FFE-B-F{2)-2/2021 Dated Shimla-171002, the S oa3-2021
Order ‘
Sub ;- Diversion of 28.449 hn of forest land in favour of HPPWD

NH Division Nahan, for the Rehabilitation and upgradation of NH
72-B(707) to 2 lane/2 with paved shoulder configuration &
strengthening from Kms 17/320 (Satun), within the jurisdiction
of Renukaji Forest Division, Distt. Sirmour, H.P. (online no.
FP/HP/Road/43307/2019).

Wied weaR wbe o g e afvars e e e
TR AW a9 (weww) affa 19s0 @ a2 $ v @Th Wgf 98 e
SB/HP/06/23/2020/FC/1436  dated 30-09-2020 & aRvmeess Tame
fewas w2y IuR g A fveer 28,449 ha = R ® HPPWD, 71 7507 7
fay wragfy P=fafm o f o W wEe o g
T 4% i fafte Refy sofeaffe i)
oo & Ry swvs Y e g v st @ W oM @ e & o
#ff wd mefl
wfrEs w=hewo

mmﬁmn?nﬂﬂmmﬂmﬁnﬂBaliKoﬁCﬁof-.

Shillai Beat & Shillair Block 15 ha, RF Milla Magnal C3 of Milla Beat &
Milla Block 9.41 ha of Sillai Range, RF Sataun C1, Satuan Beat & Satua
Block of Kafota Range 13.57 ha and RF Sharli Manpur C1 Jamma Beat
& Kaiota Block 20 ha = &foqe wiawm farn amgm ot o e ©
srdrg &Y gonfardt #Y s S e fred of worfy @ tee wReR @ T

? ﬁmmmnqﬂﬂwﬂmwwmﬁ#dm

TR # YR 508 trees ¥ s @ o @ 3 v T o @ W
wdtme # @ |

Nodal Officer-cum-APCCF(FCA) vide letter No, F1.48-4034/2019 (FCA)
dated 01-03-2021 has informed that stipulation imposed by MoEF&CC,
Gol vide above referred letter at Sr. No. 5 has been complied by them and

requested the State Government to issue formal orders.
TR 2008 W O aUEA Wt fren wdwer @ Faffte s o3 @

A gfafrea famn A

mﬁﬁﬁ;ﬂﬂﬂﬁﬁmqﬂﬂmﬂmmmmm
Fn |

This final order is being issued as per the directions/orders of the
Hon'ble Supreme Court of India delivered on 15-02-2021 in LA No.
191338 of 2019, IA No. 55071, 121109, 130847 of 2020 in WP(C)
No.-202/1995 titled as T.N.Godavarman Thirumulpad vs. Uol & Ors.
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Dated. Shimla-171001 the. 032021

A G mation and necessary action to -

rector Gieneral of Forests, MoEL, Indica P
Jorbagh Road, New Dethi 110003 RSN SRS v Al
-'1551‘:{. Inspector General (Forests), Ministry of Environment, Forests &(0¢ Integrated
Regional Office. Shimla, First & Second Floor, GO € ‘'nmplex Longwood, Shimla-
171001 Himachal Pradesh.

The Pr.CCF (HoFEY with the tequest to ensire compliance of all canditions contained
in the above order,

The Nodal Otficer-cum- APCCF(FCAY O/ HPFD HOQ Talland Shimla for similar
necessan action.

I'he Deputy Commussioner, Sinnour s Nahan, Distt., Sirmaur, Himachal Pradesh
DFO Renukaji Forest Division, Disty., Sirmouwr H.P,

The Ex-Engineer HPPWD NH Division Nahan, Distt. Sirmour HP

Guard ri.'l:_
Sat Pll\.m\iﬂl—‘
L{ ! 3=h=tal|

Joint Secretary (Forests) to the
Government of Himachal Pradesh
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Regaring permission of felling of tree in favour of user
agency i.c Executive Engineer, project Implentation
unit, MoR TH, Paonta Sahib.
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